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SHRI K. K. NHAH: I have repudiated all 
the allegations made by Mr. Rajnaraln. 

MR.  DEPUIY   CHAIRMAN:   The 
hon. Member nade cerain allegations 
yesterday and ihey were categorically denied 
yesterday itself. You are making the same 
allegations and they have been emphatically 
denied. So there is no point in continuing this 
thing. 

 

REFERENCE    TO   MISREPORTING OF 
PROCEEDINGS OF THE HOUSE IN THE 

"STATESMAN" 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, something has appeared in the Statesman 
concerning this House. We should try to set 
the record straight. The Statesman of today 
gives a report i?f yesterday's proceedings. It 
says that the CPI and the CPM were opposed 
to converting the Calling Attention Motion 
into a regular motion for discussion. This is 
entirely wrong. Both our Parties 

 
joined with others. The Statesman has no 
business to deliberately give such mischievous 
reports as if we were opposed to it. Nobody in 
the House was opposed to it. Therefore I 
would request you to ask your office to 
address a letter to the Editor of the Statesman 
that they should not misuse the privilege of 
the press in this House and in the Press 
Gallery to make this kind of wil* ful 
distortion, this malicious distortion, in the 
name of reporting the proceedings of the 
House. 

SHORT DURATION DISCUSSION 
UNDER RULE 176 REGARDING USE 

OF MONEY POWER IN THE RECENT 
BIENNIAL ELECTIONS TO THE 

RAJYA SABHA AND THE 
IMPLICATIONS THEREOF ON THE 

WORKING AND PRESERVATION OF 
PARLIAMENTARY DEMOCRACY 

SHRI KRISHAN KANT (Haryana): With 
your permission, Sir, I raise a discussion on 
the serious allegations of use of money power 
in the recent biennial elections to the Rajya 
Sabha and the implications thereof on the 
working and preservation of parliamentary 
democracy. 

Mr. Deputy Chairman, this is a very 
important and vital subject not only for this 
House but for our parliamentary democracy. I 
had thought that the new Minister of Law, Mr. 
Hanumanthaiya, would be here and I would 
have welcomed him. But it seems he is already 
functioning like a retired Minister and he 
could not be present here at 2.30 even on the 
very first day. He has sent the Minister of 
State. I think he will treat the subject more 
seriously. I demanded earlier also that the 
subject was very serious but the whole thing is 
treated mechanically. Either the Prime 
Minister or the Home Minister should have 
come here and participated in the discussion, 
because what we discuss today is not merely 
something which has happened offhand, 
something which has no history, something   
which   has 
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no repercussions in the future. I wish the new 
Law Minister had been here and I would have 
welcomed him. Anyway, I hope he will find 
some time to come here and participate in the 
discussion. 

Mr. Deputy Chairman, the subject in hand 
was started when 86 Members of this House 
gave a Calling Attention Notice and all the 
Member of the House thought that it was a 
very vital subject and therefore it should be 
turned into a Short Duration Discussion so 
that we could go into a little more in detail 
and come to some conclusions and draw some 
lessons for the future and also draw up some 
programme of action so that this malady 
could be remedied. 

Mr. Deputy Chairman, it has been very 
widely published and very widely believed that 
money power has played its part in influencing 
the Rajya Sabha elections; it has come in the 
papers and it has been very widely 
commented upon in the papers, in the 
editorials. I would not like to go into what 
others have said. But I would only quote the 
Hindu which has said : 

" Another matter for deep concern is that 
widely aired suggestion that even more 
than political squabbles dubious extra-
political influences had a free play in the 
scramble for outside votes." 

An honourable newspaper could not have 
written more. Many other papers had written. I 
have got their comments but I would not like 
to go into that because the very fact that 86 
Members of this House signed that Calling 
Attention Motion and any others also wanted 
to associate with it shows that this cancerous 
disease has entered our body politic which 
needs to be taken very seriously. This is 
nothing new. In the last 20 years this disease 
has slowly grown and taken over the body 
politics of India and if it is not taken seriously, 
it is just possible that the very structure of 
parliamentary democracy may be shattered. 
This is not confined to one State. Here I am 
not referring to any individual. I have not the 
desire to refer to any party because all of us 
belonging to any political party, belonging to 
any State, are as much responsible for it as 
anybody else. So this whole question has not 
to be looked upon from a   party angle   but 
from the 

point of view of the functioning and existence 
of parliamentary democracy in this country. 
Parties do come. The party structures are 
breaking up and the functioning of Parliament 
and administration is going from bad to worse 
and people have no faith in the administration. 
They wonder whether this parliamentary 
democracy can really serve the end for which 
it was created. It is a very sorry state of 
affa#s. When it is so difficult to prove the 
corrupt practice of bribery in a court of law, 
even then since 1957, out of 138 elections 
declared void by the courts of law, 14 were 
involving corrupt practice of bribery. That is 
10 per cent, of the elections were declared 
void on the basis of bribery and you know how 
much difficult it is to prove such cases. That 
shows how much it has gone into the vitals of 
parliamentary democracy, namely, our 
elections. The number of election petitions for 
the Lok Sabha and the Assemblies' elections 
are much more and for the Rajya Sabha a very 
small but one classic historic election petition 
was that our colleague, Mr. Yajee. Here he 
was giving me details of all that happened in 
the Supreme Court. I scanned through it. It 
shows a very sorry state of affairs. Mr. Yajee 
fought like a missionary in this election 
petition _ase, so that the whole thing could be 
probed into very fully and this disease could 
be disclosed to the public and the 
parliamentary institutions as well as the 
Government and the political parties so that 
they may know what should be done. 

_ When Dr. Rajendra Prasad laid down his 
office, a day earlier in the Central Hall he 
addressed both the Houses of Parliament and 
he gave a very stern warning. He said: "I am 
seeing danger signals for this parliamentary 
democracy. We adopted the Constitution and 
this parliamentary system to achieve certain 
objectives but I am surprised that those very 
objectives are going to 'he dogs and they will 
vanish away, if this disease of the use of 
monev power or use of money in the elections is 
not eradicated. All parties must join their 
hands together to find a way out". Dr. Rajendra 
Prasad has passed away. Nobody heeded his 
warning, still this disease is going on and 
something needs to be done about it. The 
Monopoly Commission in its reports has very 
clearly depicted the collusion of politicians 
and how the different policies of 
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the Government in any State or the Centre 
are changed because of this collusion. 

And this is the very word—I am quoting 
from the Monopolies Commission Report—
"tliat, when the interest of big business and 
that of the common people clash—it is 
said—people always go to the wall ' This 
position has come in our pub ic life. It 
should made us think. When we fought the 
freedom struggle, when ;o much sacrifice 
was done, when the Constituent Assembly 
was made, was t for this purpose that the 
Constitution was adopted? We could have 
adopted tie dictatorial type of constitution. 
But we wanted the participation of the 
people. Therefore this Constitution. 1 
herefore this adult franchise. We g;ive 
political equality to the people of India and 
thought that this institution ff parliamentary 
democracy will be used for giving, after 
political equality, economic equality and 
social equal/ iy. And as the struggle starts 
for ecciomic equality, we see how the big 
business during the last twenty years has 
grown. On the other hand, the poor have 
become poorer and the rich have b-come 
richer. So this struggle is going on. We have 
seen in this House how we have fought 
against the monopolistic jrowth of big 
business. It is a constant struggle and that 
struggle has taken hy roots, has penetrated 
into the question of elections, whether to the 
Lok Sabh i or this Rajya Sabha or the State 
As emblies. It has to be looked into from 
tbat angle. The monopolists, tht capitalists 
and the moneyed people are trying their best 
through various ways, through the 
institutions that this parliamentary 
democracy give, them, through the party 
system, thr;>ugh organisation and 
administration, tc penetrate and capture this 
parliamentary democracy and make it an 
instrument for their use and to do whatever 
they wa it to do. Thus the big business are 
trying to corrode this parliamentary 
denocracy. And the last elections have sh.wn 
how they have corroded it. Here is a case, 
Mr. Deputy Chairman An Independent 
member, having no political backing, who 
has not been in the political stream of the 
country, could get the maximum votes in 
any State, What does it mean? It means that 
th.:: political life of the country is cracking 
and shattering. Is it not a warning to 
everybody? 

SHRI NIREN GHOSH  (West Bengal) : 
Who is that Member? 

SHRI KRISHAN KANT: 1 am nol going to 
divulge the name of the member. Mr. Yajee's 
election has shown it because, in his election, 
he j?ave proof of how money was given. He 
gave the time and the place. He gave the cor-
roborators and everybody through whom the 
money was paid to the voter*. The ballot boxes 
were opened. The voters were recognised. It 
was found out that this disease was not 
confined to the Congress Party only. Ihe iden-
tification was done by the Supreme Court 
Judges and it was shown that these voters, 
Members of the Assembly belonged to the 
Congress, the Jana Sangh, the Swatantra, the 
PSP, the SSP and Independents. So it shows 
how the disease has spread everywhere. But 
no action was taken either at the party level or 
at the Governmental level, because our 
election law is not very perfect, and I will 
show how we have diluted the provisions 
which do not allow any corrupt practice to be 
punished. Mr. Deputy Chairman, I am 
reminded of what happened in Britain in the 
17th, 18th and 19th centuries. It is the same 
thing; voters used to be bribed. Constituencies 
used to be bribed. Members of Parliament, 
after they were elected, the King or the Prime 
Minister used to purchase them. The history of 
England shows it. Ihe first Prime Minister, 
Mr. Walpole, when he was Prime Minister for 
about twenty years, what did he do? During 
the time of Mr. Walpole it was for the first 
time that the Cabinet system came into being, 
and during those twenty years he used all the 
vices of bribe, corruption and all that. And 
Macaulay, while writing about Walpole, has 
said that the rule of Walpole was known for 
corruption, by corruption and through corrup-
tion and that ultimately he became a victim of 
corruption and he was thrown out. Now I am 
afraid, if this disease is not tackled at this 
time, all of us, whether sitiing here or in the 
Assemblies or in the other House, are going to 
become victims of corruption, and the very 
existence of this parliamentary democracy and 
parliamentary institutions will go. There is the 
earlier history of the U.S. Senate also, the 
history of the growth of big business, how 
they used the Senate and the House of 
Representatives and how they grew 
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under the shadow of the Senate. And 
ultimately the struggle went on. Now the 
choice    before us    is very clear. 

3 P.M. 
The big business in this country, the 

monopolists in this country, want to directly 
control the biggest institution of India, for in 
developing countries, Mr. Deputy Chairman, 
where the economy has not grown, where the 
industry has not grown, Parliament is the 
biggest institution and if parliament as an 
institution goes then the hope of the people 
goes because, Mr. Deputy Chairman, Sir, 
after independence when we wanted to create 
this Parliament we wanted t0 create a 
Parliament of the masses and not of the 
classes. This distinction must be borne in 
mind and must be followed. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala): Why don't you do it in Kerala? 

SHRI KRISHAN KANT: We want to 
hold election; you don't. Don't tell me that. 

SHRI K. P. SUBRAMANIA MENON : 
You want to hold elections with 17 lakhs of 
people removed from the electoral roll. 

SHRI KRISHAN KANT : If you are a 
participant in democracy why don't you get 
the electoral roll revised? 

SHRI K. P. SUBRAMANIA MENON: 
When did you give the electoral roll? 

SHRI  KRISHAN   KANT:   The   big 
bussigness in this country, the monopolists 
in this country, want to manipulate the 
parliamentary institutions to suit their 
interests. Mr. Deputy Chairman, Sir, if this 
goes on, I am afraid even the Prime Minister 
will become a helpless victim as all the 
political parties are going to be helpless 
victims of the manipulations of the big 
business. The difficulty with the monopoly 
capitalists is, when they come to Parliament 
as they used to do in other countries, they try 
to distort legislation, they try to distort the 
implementation of policies and they try to 
distort the Administration and then everybody 
becomes the victim of their manipulations. 
Mr. Deputy Chairman, Sir, if you go 

to the people you find what suffocation and 
irritation they feel,   I will tell you one   
instance.   Mr.    Charu  Mazumdar, Leader of 
the CPI(ML)   had gone,    I learnt, to Punjab, 
Haryana and Chandigarh last  year.   There  he  
met  some students, some youth and some 
teachers and after that discussion I happened 
to meet some of   them here.   I talked to them 
and told them that that method is wrong, that 
it is anti-national when they say 'Chairman  
Mao is our   Chairman*. Instead   of    doing    
such    anti-national things I told  them they   
should try to strengthen    parliamentary    
democracy, they should    try to purify    
public life and they    should wage a   struggle 
for that.   We talked   and     discussed.    But 
this April some of those young people came to 
me and asked me: Mr. Krishan Kant, you are 
telling us the values of parliamentary 
democracy and how we should work for it.    
But in the Rajya Sabha elections you have 
seen what has happened.    If    the very    
persons who have to mould and work the 
Constitution, who have to   make the    
policies were to try to   get into   the moulding 
assemblies of the   nation  through such 
corrupt practices do   you think we can 
eradicate  corruption?    Do   you   think that 
this    Constitution can be worked? Do you 
think that the    Administration can work?  
They have been telling that no reform can be 
passed through parliamentary    democracy 
and   through this Administration   and they    
quote Lenin for that.   So Mr. Deputy 
Chairman, we are waging a battle for the 
preservation and purification of    
parliamentary democracy in which the vital 
interests of all the political parties, whether 
sitting on this side or that side, are concerned. 
We have to give replies to these young people 
who, knowing full well that they are anti-
national activities, are attracted towards them.    
A young    man who is prepared to stake his 
life is not doing that for the sake of a career; 
he is not going to do that   for the sake of a 
job; he is not going to do that for the sake of 
money; then why are they attracted towards 
them? Mr.   Deputy   Chairman, the situation 
has come to such a pass in this country that if 
something radical is not done to purify public 
life, to purify the parliamentary institutions, to 
purify ihe   Administration,   I   am   afraid the 
country will be going to dogs.    This is a very 
vital challenge which we are facing but the 
Minister is not here to share with us even 
today.    That shows how much importance 
Government is attaching to the whole thing 
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We have to satisfy these young people who 
are advising the people in the whole country 
and telling them that this whole thing is 
corrupt, if parliamentary democracy vanishes 
1 do not know what will take place in this 
country, what crisis will, come about in this 
country, what civil war will come in this 
country. So, this is a thing in which all of us 
have to join hands and see that something 
radical is done, so that we can save 
democracy. Otherwise, 
1 am afraid the fight will go on and it 
may end in di aster. I would like to 
refer to three or four points. . . 

MR. DEPUTY CHAIRMAN: You have 
taken twen y minutes now. 

SHRI KRISHAN KANT: I am finishing. It 
ia challenge to the functioning of t le party 
system. When cross-voting is tiere if means 
that Members can be br bed, that there is no 
cohesion ideologically or organisationally. It 
is a challenge to the political system and to tie 
political parties. They have to take up the 
challenge and build up democracy in the real 
party system. Defections and other things 
have to be done away with, 

I may refer t | some of the provisions to 
show how ali parties joined together in 
bringing about this state of affairs. If we see 
the earlier Representation of the People Act, 
1951, we find in clause 
2 there is a deiinition of an agent. It 
is mentioned :- 

" 'agent' includes an election agent, a 
polling age it and a counting agent, and any 
person who, on the trial of an election p 
nition or of an offence with respect io any 
election, is held to have actec as an agent in 
connection with the election with the know-
ledge or coment of the candidate". 

This clause was removed in 1956 with the 
consent of all the political parties. In the 
earlier Act it was mentioned 'with the consent 
of the candidate'. N< w, the word 'consent' 
has been removed and the word 'connivance' 
has been put in. We have diluted the whole 
law so that nobody can be caught, so that 
corruption and bribery can be rampant and 
political parties can function or play their part 
in a surreptitious manner. In regard to the 
election accounts that are to be given, in 
England they take the whole 

thing very seriously. The British law says: 
'anything in connection with or incidental to 
or in the interests of an election should find a 
place in the election expenses', but that is not 
done in our country. We have diluted this 
law. 11 we really want to check it, we have to 
re-strengthen the law in the same way as 
Britain has done or as we had dona earlier, in 
the first election law that we made. So, these 
things have to be done. Other lacunae are 
there. Mr. Yajee's case is a historical one. It 
shows that even when the Supreme Court 
gave the names of the voters, no action was 
taken. They could not be caught and they 
could not be punished. Our law is, defective. 
Is it not time that this Parliament passes a law 
so that anybody who gives bribe or who takes 
bribe shall be permanently disqualified? He 
should not be allowed to fight elections any 
more, nor become a member anywhere. Not 
only that. Imprisonment or some such penalty 
must be given. Otherwise, these simple dis-
qualifications for a few years, which could be 
removed later on, will not function. 

Now, the law says that a party can spend 
any amount on a candidate. It would be good 
if the election expenses of all the political 
parties are made public. It should not only be 
published in the overall context of the 
country, but expenses incurred on each 
constituency should be published, so that you 
will know how much money has been spent 
on whom and from where this comes. We will 
come to know of any black money which is 
rampant in the country and all political parties 
have been corrupted and are being corrupted 
by black money spent on the elections. Is it 
not time that demonetisation or something like 
that is done? Something radical has to be 
done, so that black money cannot be utilised. 
Control the monopolies and the growth of 
monopolies which we are stressing day in and 
day out. We find that the laws which are 
made are not being implemented in their 
spirit. There is vacillation because the 
elections are coming nearer. 

The real approach of parliamentary 
democracy is to approach the people in the 
best possible manner so that their direct voice 
can come and they cannot be bribed. In 1867 
in Disraeli's time in England they passed a law 
that any constituency where voters got money 
or 
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bribe would be disenfranchised. What they 
did was as proving bribery was difficult, 
proving that money had passed hands was 
difficult, they need not get that proof; but if 
the judges were satisfied that money had 
played its part in the elections, they would 
recommend to the Government and that 
constituency would be disenfranchised. So, 
something radical has to be done. If those 
constituencies are disenfranchised where 
money was used for bribing, those voters 
who have taken money, would be under the 
political and social pressure of the other 
voters of the constituency so that they do not 
indulge in all those things hence forward. So, 
something radical on these lines has to be 
done. 

Mr. Deputy Chairman, 1 will only read 
what Edmund Burke wrote about how the 
British system was corrupting: 

"Corrput influence which is itself the 
perennial spring of all prodigality,  and of 
all disorder" 

We all see this disorder in this country 
today. 

"Which loads us, more than millions of 
debts; which takes away vigour from our 
armies". . . 

Do you think that, if the Member of 
Parliament or Assemblies are corrupt, 
any army, any police will be enthused 
to work for the country and they will 
have the strength to fight for the 
nation ?  

... wisdom    from   our   Councils" . . . 
Money will speak not wisdom, not the 
interests of the people. As Gandhiji wanted, 
what should be done is that the people of 
India and not the monied classes should 
control the parliamentary democracy. If it is 
not so, the Parliament and Assemblies will 
not be the wise councils elected by the 
people. Today Birlas say "I have so many 
members of Parliament". Somebody says "I 
have so many Members of Parliament". Do 
you think that this enthuses or inspires the 
people, the administration, the police and the 
other protectors? What happens is, it 
corrupts and weakens the morale of the  
people. 

... which takes away vigour from    our    
armies,    wisdom    from 

our Councils, and every shadow of 
authority and credit from the most 
venerable parts of our Constitution ". 

The most venerable parts of our Constitution 
are the Parliament and the Assemblies. 
Peopple must have respect for the Members. 
But what do we find today? That respect is 
gone. People are not respecting the Members, 
seeing the way the election are held, the way 
they are returned. Something radical has to be 
done. The approach has to be changed. Laws 
have to be changed. In this all the political 
parties have to join. Mr. Deputy Chairman, 
otherwise, as Gandhiji said, if Congressmen 
do not serve the people, I am afraid this Gan-
dhi cap will be mauled in the road. The same 
thing is going to happen to Members of 
Parliament. If we do not do these things, our 
respect will be gone; the country will be gone. 
Something radical must be done. Thank you. 

MR. DEPUTY CHAIRMAN : I will have 
to call the hon. Minister to intervene at 5 or 
5.15 I know others will speak. There are a 
large number of Members who would like to 
participate. I think I would be calling the hon. 
Minister at 5.15. Therefore, it is desirable that 
the hon. Members should restrict their 
observations to ten or fifteen minutes so that 
a large number of Members can participate in 
the debate. Mr. Gautam. 

SHRI MOHAN UAL GAUTAM (Uttar 
Pradesh) : Mr. Deputy Chairman, I share the 
feelings and the anxiety of my young friend, 
Shri Krishan Kant, and I support every word 
that he has said so far as the diagnosis  is   
concerned. 

But I must say that this diagnosis. . . 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Chinai, why are you going?    Something 
is being discussed. 

SHRI BABUBHAI M. CHINAI 
(Maharashtra): I will come when you speak. 
Don't worry. I am not running away. I 
specially came here for this. 
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SHRI MOHAN    LAL    GAUTAM: 
Sir, I am entirely one with him when he is 
worried aboui the port that money has played 
during the recent biennial election to the 
Rajya Sabha. But I am afraid that the 
diagnosis of my young friend is very 
superficial, is very cursory, and dcies not go to 
the root cause of the disease. Only the recent 
biennial electioi to the Rajya Sabha has 
worried tim? Why? Has he not accepted that 
democracy is going down, that the rich have 
become richer and the poc r poorer and that 
we are drifting sway from socialism? 
Therefore the ret result is that this kind of 
democi icv cannot function, unless we have 
got economic democracy. We simply 
believed that this democracy wou'd work and 
that it would bring ab lut socialism when we 
accepted this cemoracy. Did we not think that 
this parliamentary election would cost 
moaey? We did. And why is my you ig friend 
not able to take no'ice of he elections to the 
local legislatures, and to the Lok Sabha which 
really pi; y a prominent role so far as 
democrat y is concerned? How can this poor 
Rajya Sabha and this biennial election affect 
substantially the working of democracy and 
why we are not taking into consideration the 
elections to ihe Lok Sabha and the local 
legislatures- which are really the basis of 
democr icy? 

KUMARI    SHANTA     VASHISHT 
(Delhi): And  tlie  President    of India. 

SHRI     MOH ANLAL     GAUTAM : 
Sir, let me be lear on one point that the worst 
law an the Statute Book, which, my hon 
friend, the Leader of the House, Mr K. K. 
Shah, knows better than I < io, is the limit 
that is imposed on spending money on the 
elections. This is the worst law on the Statute 
Bock. And every Judge of the Supreme Court 
laughs at it. And I may say with full 
responsibility that I have found only one man 
in the country who ha* given his election re-
turns to the Lower House—I am not talking 
of the Upper House—correctly, and I have ne 
found anv other person, and that vas Shri 
Purushotham Das Tandon. 

SHRT    BHUPESH    GUPTA:     Do 
you mean to say that even Jawaharlal Nehru 
did not give the correct figures? 

SHRI   MOH, vN   LAL    GAUTAM : Not 
at    all.   Don't    worry about it.    I 

have not given; you have not given, if 
you fought elections to the Lok Sabha, 
you  have not  given.  .  .
 (Interruption
s) 
This is my observation.   If you differ... 

SHRI BHUPESH GUPTA: The hon. 
Member has made a verv serious allegation. 
He has said that" he has never filed a proper 
election petition. I hope that he will riot be 
disqualified. 

SHRI    MOHAN LAL    GAUTAM: 
My election petition was in the Supreme 
Court. And when the lawyer opposing me 
raised this question that I had spent much 
more tlian what is prescribed under the law, 
ihe Judges laughed at it. They said, we know 
that everybody has spent more. You have 
spent more. And he has spent more. But let us 
see what is there on the file. That was what 
the Judges said. And I won the election 
petition. The impression on me was that the 
Judges telt that 1 had spent more than what 
was prescribed under the law. But still I won 
the eleciion petition because there was 
nothing on the file. Therefore, do not worry 
about it. 

SHRI BHUPESH GUPTA : I think the 
hon. Member should open an office tor 
consultancy because he seems to be very 
expert on this. We like to consult him on this. 

SHRI MOHAN LAL GAUTAM : Sir, I do 
not want to enter into a competition with a 
person who has spent money in going over to 
England to get his barrister's degree. I have 
not even entered the law college because I 
joined the freedom movement in 1920 when I 
was a young boy. 

Sir, the real question is: Can we have 
political democracy without economic 
democracy? These notions that everybody is 
equal before law, everybody can get justice, 
are absolutely wrong. People who have got 
larger purses can take away your lands, can 
take away anything from you and you cannot 
gel it back through the courts of law. It will 
take 20 years to fight out your case. So, to 
have faith in the judiciary to get justice, with 
no money in your pocket, is absolutely 
wrong. To expect that you can win elections 
without any money is wrong. And I say to all 
my friends that if some of  these  parties  had  
had  more 
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[Shri Mohan Lal Gautam] money as party 
funds, they mighi have won more seats than 
they have got. Tnat is the truth. Political 
parties which can collect more money can win 
more elections. The elections are very costly 
now. In U.P. 1 can say that an average 
election to the Legislative Assembly wiH 
cost you Rs. 25,000 to Rs. 50,000. 

SHRIMATI     YASHODA     REDDY 
(Andhra Pradesh): That is very cheap. In 
Andhra Pradesh it is Rs. 2 lakhs. 

SHRI N. P. CHAUDHARI (Madhya 
Pradesh): What about Parliamentary 
elections? 

SHHRI MOHAN LAL GAUTAM : 
Parliament members are dead bodies carried 
on the shoulders of the Assembly candidates. 
Some of them may spend money, some may 
not spend money. 

SHRI BHUPESH GUPTA: I can now 
understand why Rs. 65 lakhs was presented to 
Mr. C. B. Gupta. 

SHRI N. P. CHAUDHARY: How much 
money is required for Lok Sabha elections in 
U.P.? 

SHRI MOHAN LAL GAUTAM: In U.P. 
the Lok Sabha candidates are dead corpses 
carried over the shoulders of the Assembly 
candidates. They may spend money; they 
may not spend any money. 

Therefore, while agreeing with my hon. 
friend, Mr. Krishan Kant, that all the evils 
that he has enumerated should be eradicated, I 
say that the disease is still deeper. You will 
have to go into the factors that have corrupted 
our political life in the matter of elections to 
the lower Houses. The parties which have 
been able to collect more money have been 
able to get more seats in the Lower Houses. 
And where does this money come from? 
Does it come from the ordinary masses —
four annas per head? 

Therefore, the real question is whether in 
this mixed economy, when the monopolies are 
there, when the influence of money is there, 
you can have real democracy? Because they 
will contribute money and if they contribute 
money, do you think they will contribute 
money to the parties just to hang themselves, 
to liquidate themselves, to wipe out their 
existence? No. So, what is this cry of the Bir-
las getting licences or the Tatas getting 
licences? They have got the strings a;, long as 
you have got this party fund. Let me have a 
look at all the treasurers of the Congress of 
which I have been a member. The treasurers 
have been people who can collect money. 
From whom? From the rich people. And if I 
collect money from the rich people, how can I 
liquidate them? Therefore, to expect that this 
democracy will survive as long as this 
economic system is there, is something which 
may come about to be true or may not come 
about Io be true. 

Therefore, you have to go deeper into the 
matter, how to control this economic power, 
how to control the party funds, how to avoid 
collecting money from those people. These 
are the problems. These parties in the race to 
collect money, will try to meet all the rich 
people and now if they cannot get money 
from those rich people, the worst part of it 
when democracy will be in danger is that they 
will try to get money from any source that it 
may come across, whelher from within the 
country or from outside the country. They 
will try to get money from anywhere. If some 
other country is prepared to give us money, 
we are prepared to take it. Have we not taken 
it? If we are going to take money from other 
countries, what will be the It? Is democracy 
safe? Therefore, this kind of talk, these 
suggestions, tliat my young friend has made 
before the House are very superficial. I 
remember once an independent Member of 
the Government in one    State 
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took some money, say, Rs. 10,000, from 
somebody, from some industrialist. . . 

AN HON. MEMBER: Not Rs. 10,000, it 
was Rs. 26,000. 

SHRI MOHAN LAL GAUTAM: All right. 
Rs. 1:6,000. The Chief Minister came to 
know about it. He sent for that Member and 
asked him, "Did you collect Rs. 26,000?" The 
Member said, "Yes, I collected it." The Chief 
Minister vas everyday threatening that they 
would have to go to polls. . , 

SHRI BHUPESH GUPTA: I hope he did 
not ask for Rs. 5,000 out of it. 

SHRI MOHAN LAL GAUTAM : I am not 
a Minister. That is the tragedy. 

The Member said, "When you are 
collecting mone ' for your party funds, as an 
independi nt Member can I not collect funds 
fc r myself. When you are threatening me 
everyday that we will have to go to polls?" 
And the Chief Minister had no answer. So 
this is the position. This independent 
Member says, 'You are threatening everyday 
that ve will have to go to mid-term elections. 
You collect money for your p; rty. You will 
give money to your p< rty candidates. I am 
an independent Member. I cannot get money 
from any party. Therefore, I have collected 
this money. What wrong have I clone?" This 
is the type of people. ' his is the position. 
Therefore, Marx was not absolutely wrong 
when he said if you want to bring about 
socialism, you cannot do it when the wiole 
society is full of big industrialist-,. And 
therefore, dictatorship of the proletariat was 
advocated. If you wait that we should bring 
about socialism in a democracy, you will 
have to take very stern measures. (Time-bell 
ring) Mr. Deputy Chairman, since you have 
already rung the bill I am not in a position just 
now to enumerate those suggestions. There 
has to be some thinking over it instead of 
making this kind of superficial observation 
concerniag only the biennial elections to this 
House. Biennial elections to the Rajya Sabha 
is a very superficial observation although it is 
correct and to that extent I do not disagree; 
but it is very superficial.   We 

will have to go into the elections to Ihe Lok 
Sabha, how they are conducted, how the 
parties get their funds, from whom they get 
their funds, what they are going to do about it. 
We have to see how we are going to lay "No" 
to this kind of a thing or whether we are going 
into the working of this institution or whether 
we are going to change the entire institution 
of elections. That is the crux of the problem. 
This kind of biennial election to the Rajya 
Sabha will not do. The problem is much more 
serious and it deserves much more serious 
consideration, much more serious thought and 
much more radical solution. I would submit to 
the House that the House should have some 
kind of consultation, there should be some 
kind of consultation amongst Members, 
amongst all the parties, and we should evolve 
something which may realy help in solving 
this difficulty. My friend, Mr. Krishan Kant, 
has said that socialism is going away, that we 
are drifting away from socialism, because the 
rich are becoming richer and the poor poorer. 
We were having more socialism twenty years 
back than what we are having today. That is 
what my friend has said. 1 am not inclined to 
disagree with him. These are the facts and 
these are the problems which deserve more 
serious consideration. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Have you any solution tor the 
problem? 

SHRI MOHAN LAL GAUTAM : Let all 
the leaders of different political parties sit 
together and put their heads together and 
evolve some solution. 

SHRI BHUPESH GUPTA: There is only 
one trouble with that solution. If all political 
leaders sit together, some of them at any rate 
may pick each other's pocket. 

SHRI MOHAN LAL GAUTAM : But he 
has nothing in his pocket. Still he is afraid of 
his pocket being picked. You are always 
putting your hands in others' pockets. 

My submission is that his disease deserves 
serious consideration. The observations made 
by my friend over there are very superficial. 
We must go deeper into the whole matter. 

SHRI BHUPESH GUPTA: Since we are 
discussing a very lively subject, 
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[Shri Bhupesh Gupta] le;  ihe debate be 
symoblised    by    the presence of Shri   
Babubhai  M.  Chinai in   the  centre of the 
House. 

KUMARI SHANTA VASISHT: The 
Prime Minister is the symbol of the House. 

SHRI BABUBHAI M. CHINAI: If Shri 
Bhupesh Gupta wants, I am prepared to 
speak and if he wants, I am also prepared to 
request the Prime Minister to be present. I 
am not afraid ot anybody. 

SHRI M. SRINIVASA REDDY (Andhra 
Pradesh): Mr. Deputy Chairman, Shri 
Krishan Kant has thrown some light on the 
subject. After Independence, looking at the 
different systems of Governments 
functioning in different countries, we close 
democracy as a good form of Government 
for our country. But, sir, we thought that it is 
a Government of the people, by the people 
and for the people. Our experience in the last 
few years has shown that it can also be a 
Government of the money, by the money and 
for ihe money. That being the case, we have 
to open our eyes. I am not blaming this 
individual or that individual. We have to see 
that the funda-tion of our democracy is not 
shaken. Let us experiment with it in such a 
way that it will last for ever. But some people 
do not have faith in this system. I have no 
objection if anybody comes here as Member 
of Parliament to serve the cause of 
democracy. But experience is that soon after 
they arrive in Delhi and got acquainted with 
several places and people we see that they 
open their business shops. They earn lakhs 
and lakhs of rupees. They do not come to 
Parliament to represent the people. 

And I tel! you, Sir, that the front benches 
must be very careful about these people. I 
tell you, front benches do not mean Bhupesh 
Benches, but Treasury Benches. Within a 
short time you are going to be much 
acquainted with these people and ihey are 
going to use you and thereby democratic 
institutions would be broken and the 
government is going to be corrupted. That is 
why whenever you people attend private 
functions, you are expected to be vigilant. 
Stop the functions you are going to attend 
which are also questionable and the leader of 
the party must take note of it, 

because, these people, the Princes, won't 
spend their privy purses because ihey think of 
their future; so also the people who have 
inherited money won't spend so easily; and so 
also the people who have hard-earned money 
will not spend their money for these elections. 
But, those who have made easy money are 
prepared to spend and ruin anything in the 
country. That being the case, I tell you, Sir, if 
this institution is to exist, if this institution is 
to function properly for the good of the 
people, we must watch this democracy 
functioning properly and for that we must 
take some vigilant steps. 

Sir, I suggest certain remedies. Firstly, de-
monetization of the loose money must come. 
Then only there will be some scope for 
protecting democracy. Secondly, Sir, there 
must be a separate investigating and vigilance 
body working under the Election Commission 
apart from the other Departments. Today, an 
election petition can come only from the 
aggrieved party. In my opinion, Sir, a sepa-
rafe Vigilance Department, an Investigating 
Department, must function under the Election 
Commission. That can both be a preventive 
and an investigating department and that will 
be of much help. Thirdly, Sir—it is not an 
ordinary offence, it is an offence against the 
country itself—if evidence is made out, both 
the giver of money and the taker must be 
disqualified and their names once for all 
removed from the electoral rolls. If such a 
punishment is not going to be there, if these 
things are allowed to continue, then 
democracy is not democracy. Day by day its 
values will come down and its price will go 
up. That being the case, we have to take note 
of it. As Shri Krishan Kant has said, it is not 
the Deputy Minister of Law, but it is the 
Home Minister, the Prime Minister, who 
should take matters seriously and take 
necessary steps to safeguard democracy and to 
experiment for some time whether it can 
function effectively for the sake of the people 
and tor the welfare of the people.   Thank you. 
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How much price  can I 
offered to put on every head ? 

I Interruptions \ 
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"In politics conscience in the plural is 
only another name for conspiracy" 

Conscience in the singular may  be a 

Conscience in the singular was a virtue, 
it was a merit, it was a quality of the 
highest statesmanship. But this conscience 
of last August was conscience in plural and 
so nothing else but conspiracy. 

SHRI M. M. DHARIA (Maharashtra) : In 
case this Parliament enacts a law that if there 
is any defection and when a person crosses 
the floor he should be asked to resign and if 
he does not, then he will stand disqualified for 
10 years—will it not help? So far as the 
indirect elections aie concerned, 1 suggest, let 
it be that the votes be recorded by the parties 
and not by the individuals. Why should we be 
ashamed? In that case, we can change so 
many things. 

 

 

What happend in 
August last year is going to effect alj the 
political   parties   without  exception. 
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SHRI M. M. DHARIA: My friend has not 
listened to my argument. 1 said that at the 
time of voting it should be the ri:;ht of Ihe 
party to vote on the basis of its strength. If we 
pass that law, there vill not be any difficulty 
whatsoever. In that case this sort of 
purchasing cf votes through money could be 
curbed to a great extent. Are we prepared fo   
it? 

SHRI MOHAN LAL GAUTAM: There 
are independent votes which do not belong to 
any party. 

 
The Speakers Conference in England is 
different from the one that we have here, 
because here Speakers' Conference means 
Conference of the Presiding Officers of the 
various Legislatures, whereas in England the 
Speakers' Conference is nothing else except an 
all-party Conference of Members of Par-
liament presided over by the Speaker but 
which deals with nothing else except electoral 
reform. It has only one function, one purpose 
only, namely, electoral reform. And this is 
significant. 

 
 
The speaker as we are aware does not have 
anything to do with any committee except this 
Committee apart from the House Committees 
of course. 

 

If they put their heads 
together, some'hing will come out of it. 
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Since 1911, there has been not a single election 
petition on the 
around ot corrupt 

practices. 
Every    one is below it,    far below it, and 
honestly below it. 

He begins his political career with a blatant 
lie, with a white lie, by signing papers that he 
has kept his election expenses within the 
ceiling prescribed by law. But he has not, in 
most cases, in 90%  of the cases. 

Perhaps the only person who can con-
fidently and honestly say that he has abided 
by the election law is that candidate who 
writes in his election returns "paid Rs. 25,000 
to my party." And thereafter the party may 
spend on the man one Iakh of rupees because, 
under the law, what the party spends is not 
covered within the ceiling. 

 
"I shall be very happy if under your 

guidance"—'your guidance' means the 
guidance of the Chair—and under your 
Chairmanship there could be an examinajtion 
of the electoral laws in force in our country, 
and I would also be happy to bring legislation 
to amend the Representation of the People 
Act. 

 

should  be  different from  an  ordinary 
Parliamentary Committee 

The present majority system has to be 
replaced; otherwise, politicalisation ot the 
electorate is not going to come about. 
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SHRl DAHYABHAI V. PATEL (Gujarat): 
Mr. Deputy Chairman, generally everyone 
would like io eradicate Iraud or corruption in 
elections, and if it is money power that brings 
it, it should certainly be curbed. But the 
question is how it can be done. Just now we 
heard a Member speaking who has personally 
suffered from this. 1 can sympathise with him 
and I can also admire his courage in fighting a 
case against such power. But I do not agree 
that the remedy that he suggests is correct. If 
we are going to say that the party should vote 
tor particular candidates in the Rajya Sabha, 
we are on the way to what is happening in the 
Soviet Union where it is one voting paper 
from the President downwards, for everybody. 
If you call that democracy, I do not know 
whether you want It. 

Mr. Yajee had something to say about my 
party and what happened in Bihar. 1 am very 
sorry at the state ot affairs in Bihar. I had 
something to do with the elections tnere last 
time. But what Mr. Yajee is referring to is 
perhaps the previous elections. But everybody 
knows that our party has tried to bring 
cleanliness into the political life of Bihar. We 
took the strongest action against a very 
powerful person in Bihar even if it mean 
practically the wounding up of our Party 
there. 

SHRI SHEEL BHADRA YAJEE: At that 
time they functioned in the name of the 
Janata Party, they did not know the Swatantra 
Party. 

SHRI   DAHYABHAI   V.    PATEL: 
I want to point out that what he says about the 
Swatantra Party is not justified. Our party has 
stood for cleanliness and if he had written to 
our Party pointing out that these are the 
people who accepted bribes, we would have 
cut them out. There was no point in doing it 
afterwards. We had come to the end of the 
term, by that time his case came to an end. 
And we took the strongest action. We did not 
mind our party being practically wound up in 
Bihar. But we would not like to stand for 
corruption. Many people who believed in 
polical compromises, told us, why are you 
doing this? You are losing a political ally. He 
is the man who built up your own party. It is 
on the basis of his power in Bihar that you 
built up your party there. 

But the party decided, no, we shall not stand 
far this sort of corruption. So, I want to make 
this point clear. 

As regards election generally and why this 
has happened in our country, I say that in our 
country firstly we have got a large ignorant 
population. And 1 blame the Congress Party 
for not having taken education to the poor 
eveiywhere, particularly in the two large 
States of UP and Bihar. Sir, in Gujarat, in 
Maharashtra and I think in Mysore and many 
other States, the States carry ou a very active 
campaign for adult literacy in addition to pri-
mary education. This is totally absent in iiihar 
and UP. 

SHRI SR1MAN PRAFULLA GOSWAMI 
(Assam) : Under whose regime? Under the 
Congress regime or under your Swatantra 
Party's regime? 

SHRI DAHYABHAI    V. PATEL    : 
Thai is not the point. The point is that these 
people are kept illiterate because when they 
are herded together and brought together to 
vote, it suits them. It is the Congress rule that 
has kept them in Bihar and UP in this 
condition for so many years. I am not saying 
that the Congress rule has not given them 
primary education or adult literacy or like 
that. 1 had a hand in that, I was with the 
Congress at that time-. What you did was, 
you failed and faltered and did not carry it 
through and therefore this adult suffrage—
one man one vote—does not work. It creates 
an imbalance where you have a large illiterate 
population. 

One of the speakers referred to England. 
May I point out, Sir, when aduit suffrage 
came in England? After the Reform Bill of 
1832. Before that there were the pocket 
boroughs. And even some of the leaders and 
Prime Ministers of England like William Pitt 
came to be elected from these pocket 
boroughs. So, the example of England is not 
quite on all fours. Even whea the Constitution 
was framed there were some people who 
were thinking whether it was right for us to 
have adult suffrage at this stage when we 
have got such a large population which is not 
literate. Perhaps this is one of the contributory 
factors to the situation. 

SHRI AKBAR ALI KHAN : What is your 
suggestion? 
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SHRI   DAHYABHAI   V.   PATEL: 
My suggestion is, have a quick, drive for 
education in both these States of UP and 
Bihar, conduct adult literacy classes so that 
the adults know-how to function beioa they 
vote. I would like my friend, to note that 
while there has been such sad cases like the 
case that my friend, Mr. Yajee, refers to, there 
are other cases also which should hearten us 
that democracy is not completely dead in this 
country. I fought my third election to the 
Rajya Sabl i very recently. I have not spent 
any   noney. 

My parly ha:: so many requisite number of 
votes. The first time, it was a united 
Opposition consisting of several parties and 
the I voted honestly according to the 
commitment. The second time it was tbe 
Swatantra Party that sent me. The ihird time 
the Swatantra Party sent not only me but 
another independent candidate, Mr. Devadatt 
Patel. Does anyone suggest that we took 
money fr>m him? He is a poor Adivasi 
gentleman; he hopes to take an active part in 
the proceedings of this House, p irticularly in 
regard to the improvement of the condition of 
the Adivasis. That is what the Swatantra Party 
h s done. It is not the Congress that has given 
him the seat. Even though ve are a small 
party, we try to do what we think is right. And 
those pec pie who have been doing wrong all 
his time, beginning with a wrong pledie, a 
wrong promise, make a wrong declaration 
that they have spent onl>' Rs. 25,000. And 
what have they not spent, even the highest of 
them? If th y spend lakhs, they say "We have 
spert only this much." This is where the faii l t  
lies. 

Sir, money power is everywhere. My 
friend, M '. Mariswamy was recently elected. 
Against what money power and from whom? 
What did the former Finance Minister of the 
Government of India offer? Is it unknown? 
Everybody knc ws about it. And with what 
face do Members sitting on that side come 
and accuse other parties in this manner? Put 
your house in order before you make 
accusations against us. If you w;int reform of 
election laws, we are vith you. Election laws 
can be reformi d. 

SHRI  SHEFL BHADRA    YAJEE: 
Nobody attack d his party. There was one 
M.L.A. who took money and    I 

mentioned his name. I did not attack his 
party. 

SHRl   DAHYABHAI   V.   PATEL: 
Why does he interrupt me? I did not interrupt 
his speech. He had his say. Let me have my 
say. Why do you go on interrupting me like 
this? 

We have one other great difficulty. Our 
parliamentary constituencies, if I may say so, 
are much too large. I would say that even if it 
means a larger Lok Sabha, these 
constituencies should be broken up and we 
should have a larger number of members. 
Then only will people be able to effectively 
vote. Ours is a large country. We have very 
large constituencies. I have experience of 
them, in Gujarat, in Bihar, in many places. It 
is impossible for you to reach the polling 
booth unless you spend half a day going in a 
cart or even by motor bus transport. How then 
is a poor man to vote? 

Then, the other factor is, how much 
influence does the Government machinery 
exercise on the voting? I have mentioned a 
case where my wife was a candidate in 
Saurashtra and I asked members who were 
sitting on that side at that time to come 
forward and challenge it; I said I would prove 
how the Polling Officer was telling the illi-
terate voters "Come on, I will vote for you" 
and he cast the votes, not one but several of 
them. There were witnesses. When we said 
"We will register a complaint", the Polling 
Officer went and fell at the feet of my wife 
saying "I have got eight children. What will 
happen to them?" My wife is a more kindly 
person, she has not been hardened in politics 
as I have been.    She said "Let him go." 

SHRI   BHUPESH     GUPTA:     But 
her kindness has not softened you very much. 

SHRI DAHYABHAI V. PATEL: No, it 
will not. Then, another dangerous factor that 
we have is our friends who do not believe in 
democracy. Their avowed object is to subvert 
the democracy. They proclaim their belief in 
democracy but they are there to subvert 
democracy. That is their record in history 
everywhere. 
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SHRI BHUPESH GUPTA: Having spoken 
about the kindness of his wife, is it good for 
him to say this? 

SHRI DAHYABHAI V. PATEL: How can 
I forget you when you sit near me, when I 
have suffered you all these years, and when I 
see what you are doing here? When it suits 
them, every Bengali is a separate party. And 
again when it suits them, they are all here to 
disturb the proceedings of this House and 
even to defend the Naxalites. How can we 
have democracy in such circumstances? If 
YOU do not have a strong Government, if the 
Home Minister will dilly-dally and will not 
take action, when it is necessary, against 
parties which are not national and which have 
no allegiance to the Constitution, we cannot 
have democracy. And how do they get their 
money? 

Democracies are accountable to their 
people, if not others. If America spends 
money outside America, it is accountable to its 
people and there are people in that country 
who oppose it and ask questions. Tbe same 
thing happens in England. What happens in 
Russia? They pour so much money into this 
country. Everybody knows it. How many 
Russians are coming? In one year 300 
delegations came here. Do you know that? In 
this year many more have come. What do they 
come here for? Do they come here to help us? 
They come here to spread the gospel of 
disruption, disorder and takeover. They have 
been working like that everywhere. Do you 
think that democracy in India is going to 
succeed when you go on encouraging them to 
come and do this. They are centainly here and 
disrupting the country and they are going to 
point out their finger at somebody else when 
they are guilty people. Therefore, these are the 
questions that need to be considered. They 
should be considered in a proper and calm 
atmosphere. Certainly the people who misuse 
their power, their money, whether it is 
countries, whether it is people, they should be 
dealt with. But how can we deal with them? 
We want to be a free country. We want to 
protect the democratic right of the citizens. 
How can this be balanced? That is the thing to 
be considered. I have only pointed out the 
dangers and these should be considered by a 
committee of Members of Parliament  sitting 
together.    Pious re- 

solutions like this are not going to cut the ice. 
And by and large, it is the Congress Party, 
whose responsibility it is to set the example, 
has failed miserably in setting the example. . . 

SHRI K.  P.  SUBRAMANIA    MENON : 
Which Congress? 

SHRI   DAHYABHAI   V.   PATEL: 
Ihe ruling Congress. Since the day 1 came to 
the Rajya Sabha I have been seeing Members, 
one after another, from this side walking over 
to the other side. Why do they do it? Do they 
do it out of their love for somebody else? 
They do so out of temptation. They are given 
temptation. We know it. It does not lie in the 
mouth of the people who are tempting others 
day in and day out, to talk of corruption in 
other parties. 

SHRI BHUPESH GUPTA: I have always 
got very great respect for our womanhood. 
And 1 am sure after hearing his aggressive 
speech, I have still greater respect for Mrs. 
Patel. 

SHRI S. G. SARDESAI (Maharashtra) : Mr. 
Deputy Chairman, the issue raised by this 
discussion is undoubtedly serious. And as was 
to be expected, during the course of the dis-
cussion the issue has been broadened beyond 
what has been mentioned in the text that is 
betore us. The text only refers to the use of 
money power in the recent biennial elections to 
the Rajya Sabha. 1 am happy that in the course 
of the discussion the issue has been broadened 
because obviously we cannot deal with it in the 
extremely narrow form in which it has been put 
here. However, if I may say so, when 1 was 
listening to most ot the speeches, I had a feeling 
that an attempt wa» being made to prove 
something which is so obvious and which 
hardly needs any proof. My simple question is: 
Where is the parliamentary democracy in the 
entire world which has not been attempted to be 
corrupted by the big capitalists in that country? 
Can you show me a single exception? I am 
surprised to see certain kinds of references being 
made to England, etc. Just because certain 
petitions do not come up, people are going to 
tell us that the British parliamentary system is 
not corrupt. We know what js happening there. 
We know what j is happening in the United 
States. (Interruption)  So   the   point    is    that 
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when we are talking of corruption, do not 
try to prove something which is obvious 
today, ia our own country you see the 
situation. I do not want to go into details It 
is obvious and it was known ev.'n in the 
past—I was told, I was not a Member of 
Parliament then—that people belonging to 
very big and rkh business houses got elected 
to the Rajya Sabha from some far off States 
of which they were not residents. 

All    these    tilings    have      happened.    
A reference was made particularly  to Tatas 
and Birlas.    The question of their paying 
money to this party or that  party  has  come  
up   on    several occasions.    As    ar  as    I    
remember, Shri  J.R.D.  Iat* made  some sort  
of affidavit    where he    frankly   said   that 
"My company has paid money to the 
Congress".    Askid why, he said : "Because 
it helps  iiy company".    It    is as plain as 
daylight.    I  do not    want to raise a 
contrnversy about this Congress   or  that  C 
ongress.    The  money was   paid  to  thi  
undivided  Congress. Whether it was this 
Congress or    that Congress  is for  them  to  
decide.  Shri Chagla is sitting here.    When 
he was in the Bombay  High Court,    a    
case came  up  for  hearing  and  the    Court 
passed   some  stiong   strictures  against the  
practice   of  corrupting   democracy in this 
way.    Tne same thing happened in Bengal.    
But let us  not    waste our    time    aboat    
something    which everybody know-..    
When we    discuss this subject in a body 
like this, let us bring to    light   certain    
new    aspects. The resolution lefore us is 
limited   to the  recent    Raya     Sabha    
elections. Generally  peopk   pay  money   to  
political parties to  jet their own    people 
elected.    But at   least in    my    State, 
something new  happened    this    time. 
There,   they  did   not  even    go   to    a 
particular party.    They paid money to 
individual   memlers.     I   think   this   is a 
little more seiious than the preceding  
practice.    B isically,   the  rules    of the  
game   are  tie     same.     The    first thing 1 
would 1 kc  to say is this:  It we are  going  
ta  discuss this  question with   all  its   nev  
developments,     this and that, let us see 
what precisely is its   implication.     This   is,   
of     course, corruption.    But   is  that  the  
most  serious aspect  involved?.  No. The 
most important   aspect   of   the  question    
is who corrupts.     The  rich  people   cor- 

rupt.    Tbe question is very often raised   here   
about   somebody   being   purchased  by  
somebody   else.     Who    is this   somebody?    
Who  can    purchase whom?    The   poor   
man  cannot   purchase  anybody.    It is the  
rich    man who  purchases.    Again,  is  this  
limited to  the moral aspect    alone?    No. 
Something deeper is involved in    this. 
Corruption    of    Parliamentary    democracy 
by the rich is definitely    some-tning more 
than corrupting an individual, because it is a  
question of their attempt to turn the entire 
machinery of parliamentary democracy into a 
brutal instrument of terror against the toiling 
people    and    common    people.      Of 
course,   the  question  of    morality    is there.    
But it is much more than that. Why  do the  
rich people  corrupt Parliamentary democracy?    
Is  it just  to get a licence here or a contract 
there? They do it for that purpose also and the 
question of licence is raised here again and 
again.   But they do it to turn the entire 
machinery   of parliamentary democracy into 
an instrument of terror against the poor 
peasantry, the working class and toiling 
people. This is the main purpose of corruption.  
Let us not again think in terms    of    
individuals    being corrupted.   It is corruption 
of an entire machinery.    That is why I would 
like to  say  that  the struggle against    the 
corruption    of    parliamentary     democracy 
by the rich is an organic    part and  parcel    of 
the    struggle    against vested   interests.    
Unless  we  treat    it like this and fight it out, it 
is not going to be limited  to elections    alone. 
This   struggle has   got to be  a   mass struggle   
and   has   to   be   fought   in the streets in the 
form of Satyagrahas, etc.    It is  the rich that 
corrupt Parliamentary democracy.    There is 
only one issue.    Do not divide it into two 
issues  because  then  we  will   not    be able  
to  deal  with  this  question   as   it has been 
posed.    What is to be done? Now, before  I 
give    my    suggestions about what is to be 
done,   I will refer to certain suggestions which 
were put forward  by the hon.  Members of the 
Swatantra  Party.    They say that    the masses 
are not educated.    I have    all along  been   
with   the   common   masses and in  mass  
struggles.    They say the masses   are   not   
educated. .   .   .  (Interruptions)     Do   not   
interrupt     me. I never interrupt anybody.    I 
am asking you not to interrupt me . . .. The 
common man is more honest than the rich.    
What  are  you  telling  me?    If you say that 
by education you are go- 
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[Shri S. G. Sardesai] 

ing to change this, then you will have to say 
that the rich people who corrupt the elections 
to Parliament are illiterate. I cannot 
understand that. Despite their education—I 
do not value very much their brains—if you 
argue that corruption may go by educating the 
common people, then you will have to 
confess that the rich people are illiterate and 
uneducated. But their morality is not going to 
improve by education. 

The second thing is more shocking : 
"Adult franchise corrupts democracy". That is 
the limit. What surprises me is that an open 
case is made against adult franchise and we 
are accused of subverting   democracy. 

SHRI   DAHYABHAI   V.   PATEL: 
I never said it. I never said that adult   
franchise   corrupts   democracy. 

SHRI S. G. SARDESAI: You said that 
adult franchise has been brought to India too 
fast and is one of the reasons of corruption. 

SHRI DAHYABHAI    V.    PATEL : 
No, no. I said it has made a diflerence in the 
working of our democracy. 

SHRI S. G. SARDESAI: Anyway that is 
what most of us understood. However, the 
point is this: You cannot criticise adult 
franchise and accuse someone else of wanting 
to subvert democracy. That is strange. You 
are wanting to subvert democracy. You are 
criticising adult franchise and you claim to be 
a democract and come and talk to us about 
democracy. Here we are discussing the 
question of subverting democracy by money 
power. If your talking of subverting 
democracy by money power, it is the 
Americans who are doing it all over the world. 
He said that it is the American money which 
is accounted for but openly, legally, constitu-
ionally they have accounts for 60 to 70 crores 
of which they give no accounts . . . 
(Interruptions). There is no such account of 
the Soviet Union. 

AN HON. MEMBER : What are you doing 
about the Russian money ? 

SHRI S. G. SARDESAI : You are talking 
about Russian money to me ? At least 
hundreds of my party men have always 
starved. Why are you getting offended when I 
criticize American money in India? . . . 
(Interruptions).   What we are    discussing   
here 

just now is the question of democracy being 
corrupted by money power, the big money 
power. 

SHRI LAL K. ADVANI : Foreign money 
should be excluded Russian or American.    Do 
not make a distinction. 

SHRI S. G. SARDESAI : Yes, Yes. All 
money. Do not tell me about foreign money. 
So, the next question arises about what is to 
be done. I have a few suggestions to make. 
On the entire question, I completely agree 
with Shri Sheel Bhadra Yajee that without 
abolishing the capitalist system you are not 
going to do it. But that is a long struggle. It 
takes times. Meanwhile, do we do nothing ? I 
tell you one thing : You cannot abolish the 
whole system overnight. Break up the 
monopolies in India. They are the citadels of 
money power. Break the big money power of 
the big monopolists, break them up. You 
cannot go on building monopoly capital in 
India and then go on weeping and wailing that 
our system is being corrupted. 

AN HON. MEMBER : How will they do ? 

SHRI S. G. SARDESAI : Take them over. 
That is point No. 1... (Interruptions). There 
are certain other things. I would like to begin 
from here : The 'dharma' of the big business is 
to corrupt parliamentary democracy. 

The question is how you are going to fight 
it. Let us begin with ourselves. The first thing 
that I would say is that the party which is 
serious in fighting corruption should not base 
its finances on the money of the rich; it is a 
very simple thing. Overwhelmingly and domi-
nantly go and collect small amounts from the 
common people. This is what the Indian 
National Congress did when it was fighting 
for freedom. We should go to the working 
classes and collect the funds. That is the 
starting point. 

Then if a member of the State Legislative 
Assembly becomes corrupt, obviously you do 
not have to follow all the strict legalistic rules 
of procedure and evidence. Inside the party if 
a particular member is charged with corrup-
tion—after all we go through his record what 
he has been doing during the whole period—
and if he is found to be guilty, tben we must 
expel him from the party. (Interruption) I am 
telling you what should be done. 
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Then the second thing is about crossing the 
floor, open crossing of the floor. This is very 
serious. After all the electorate has elected 
you on the basis of a certain programme of the 
party to which you belong and you are 
morally and politically committed to the 
electorate All of a sudden you change the 
party and join another party whose programme 
is quite different. There cannot be anything 
worse than that in politics ; nothing can be 
more immoral than i.hat, for the simple reason 
that lakl s and lakhs of people have voted for 
you and you have promised them that jijou 
would bring about land reforms ard all kinds 
of other reforms. But then you suddenly join 
another party whose programme is different. 
Such a person should immediately be made to 
resign from the Legislature and should be sent 
back to seek the verdici of the electorate for 
shamelessly crossing the floor. Nobody has 
the right tc do that and to betray the 
electorate. That itself will strike terror among 
those who want to sell themselves. 

There is one more thing which is of course 
not directly connected with the Rajya Sabha. 
There have been democratic constitutions in 
other countries which have got a provision for 
right of recall. The electorate should have the 
right of recall. 11: we want to fight corruption, 
we have to establish discipline among 
ourselve;. These are the main things which I 
wanted to stress. We have to discipline 
ourselves before we can fight the enemy. 
Otherwise you may go on pas sing several 
resolutions, weeping and wiiiling, cursing and 
abusing, you may gc on having hundreds of 
laws, but nothmg will happen. Only our own 
discipline is going to change the people and 
bring about some improvement in thj 
situation. Thank you, Sir. 

[THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN)  in the Chair.] 
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The K ing is dead. Long live 
the  King. 
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SHRI NIREN GHOSH : I have a few 
words to say. Now I must say that I have been 
disappointed by the debate that I have heard 
so far. I presently heard it and I am 
thoroughly disappointed because it is full of 
platitudes and    nothing    else.    Sometimes     
one 
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pretended high moral fervour and high moral 
principles, knowing all the time that just the 
opposite things would • be indulged in by h,s 
party or by friends around his party. This 
would not help us to remove ce ruption or the 
evil effect of money on democracy. Let me 
say that Shri Yajee put it correctly when he 
said that unless you end capitalism, you 
canncr. have real democracy. 

SHRI M. S. GURUPADASWAMY 
(Mysore) : That is also a platitude. 

SHRI NIREN GHOSH : It is a capitalist 
democracy and this Constitution is meant for 
that. So, bribery, corruption, nepotism and 
power of money are inherent in this. You can 
check them to some extent, 1 ut these are 
inherent in the system. Sow, everybody said 
that such things are happening. But who did it 
? Fi )m whom was money taken ? If that -
candal had been unearthed here, to some 
extent, it would have had a salut; ry effect. 
But nobody-had the courage    . . 

SHRI SHEEL BHADRA YAJEE :  I 
had. 

SHRI NIREN GHOSH : But that is proved 
in law before the Supreme Court. It is not 
anything new. If you had lost the casi, then 
you could not have said anythir g. Even if 
you knew that Jain had spent Rs. 7 lakhs, you 
could not have ilone anything. But the thing 
is, the big business people have certain 
parties as servants and these servants are 
nourished with money.    I can name them. . . 

THE VICE-CHAIRMAN (SHRl AKBAR 
ALI KHAN) : You need not name them. 

SHRI NIREN GHOSH : . . . because from 
the parliamentary records, you can see the 
monies donated to the election funds of the 
Congress and primarily the Jan Sangh and the 
Swantantra; Rs. % crores, Rs. 3 crores, Rs. 80 
lakhs, the> have been given. And why have 
they been given ? Because they are their 
political servants. Now he said that no 
propertied person would think of coming. He 
has no necessity of coming genera ly. 
Sometimes one or two come, but generally 
they choose the parties which serve their 
purpose ; the parties are hand-maidens in 
their hands,—political servants of these 
propertied classes That is the funda-8-41 R. 
S./70 

mental thing. They do not keep all their eggs 
in one basket. You will find crores given to 
the ruling Congress, crores given to Lokanath 
Misra's party, to the Jan Sangh and to the 
Congress-O. That is the trouble. 

SHRI MAHITOSH PURA- 
KAYASTHA (Assam) : What about the 
Marxist Party? 

SHRl NIREN GHOSH : No. I wil) be glad 
if anybody can prove anything. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : No interruptions.    Mr. Ghosh, 
you continue   your 
speech. 

SHRI NIREN GHOSH : Anyway, I am 
saying, Sir,... 

SHRI MAHITOSH PURAKAYA-STHA : 
What about Mr. Salil Kumar Ganguly ? Did 
he not contribute huge funds to your party ? 

SHRI NIREN GHOSH: What funds? How 
much? Do you know it? 

SHRI MAHITOSH PURAKAYA-STHA  
:  Yes. 

SHRl NIREN GHOSH : Then, tell us. It is 
a lie. Salil Ganguli is an old member of our 
party. Auyway, Sir, R. R. Morarka was a 
Congress nominee. R. K. Birla contested him 
and defeated him. It is rumoured—I do not 
know— that Rs. 40 lakhs were spent by the 
Birlas to defeat R. R. Morarka. Why ? In the 
Public Accounts Committee he put his finger 
on some scandal. So they spent Rs. 40 lakhs 
to defeat him. They openly peddle about it 
that they gave Rs. 40 lakhs to the ruling Con-
gress. Why ? So that no enquiry may be made 
into it. And now. . . (Interruptions') ... this 
House compels you, you are left with no 
option. But when it was done, it was not 
proceeded against. And more licences are 
given. If one suspects that there is some 
amount of truth in it, they peddle about in the 
market openly and they openly slander you. 
You. the Treasury Benches,, are giving more 
licences to them, to the American patrons. 
Why not the Americans become your patrons 
? Is it national or anti-natioml that most of the 
American fertilisers were sold here? Here is 
an imperials concern under the signboard of 
the Birlas.   And you give licences to them. 
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[Shri Niren Ghosh] What can you say at the 
way they spend the money? The Tatas will be 
there to subsidise  the    Swatantra    party.    
Mr. Lokanath Misra,    believe    me,    Minoo 
Masani was in the erstwhile Congress Socialist 
Party.  He  joined the    Tatas, served them and 
then he came to the Swatantra    Party.    
Everybody    knows it.   The   Ta'as   give   
money   to them. The Tatas also  give    money    
t0    the ruling Congress. They do give and    if 
their accounts are checked, if the ruling 
Congress is so concerned as to go into their 
accounts, probably something more will be 
revealed.    We are told that all the big 
business houses including    the Tatas, 
contribute money because    they are the ruling 
party.    They serve and they also serve.  
{Interruptions). If you put up some machinery    
where    these scandals can be continuously 
unearthed, where names can be called, and    
put before the public, where the names   of 
parties and individuals can be announced, then 
there might be some check. By simply saying 
that companies    will not donate, it will not 
help.    And there is another thing also and that 
is    corruption  in   the   Government    
machinery. Look at the Kerala Government.    
On September 25 last it    was    announced 
that 17 lakh voters were removed from the 
electoral rolls    within    two    years. Have 
they gone abroad ?   Or, have they died?   
Nobody knows.   Then, 31 lakhs were added.    
Kerala has a population of 1 crore and 50 
lakhs or 1 crore and 72 lakhs.    Half of    them    
would    be adult population. That is obvious, 
about 90 lakhs. 

Can you imagine that Keraia could produce 
30 lakhs of babies in a year ? Who is in league 
with this corruption ? It is the Congress(R). 
Shri Achutha Menon, the mini-front and the 
Con-gress(R) are all combined in this. The 
green signal for holding the elections in 
September was given from here. Even South 
Vietnam or South Korea won't be able to 
compete with them in this field. 

Now, I can suggest some checks, have. 
Proportional representation. Then in tht: Lok 
Sabha and Assembly elections, there will be 
less ot corruption and the party position in the 
legislatures will be more or less a reflection of 
their strength. There will be some marginal 
variations here or there. Then what about 
Rajya Sabha?    There was 

an impression that highly literate people would 
not be corrupt. But here some of them are 
connected with seven and eight lakhs.    That is 
the position. 

Then, I would suggest that the ICS, IAS and 
IPS should be done away with. This officer 
caste has been one of the fountain sources of 
corruption. I do not say that all of them are 
corrupt. In the midst of blacksheep, there may 
be white sheep also. But they should be subject 
to removal from office and they should have 
no more remuneration than what a workman 
gets. 

Then, there should be some sort of a 
permanent Commission or Committee of the 
House so that whatever is mentioned on the 
floor of the House can be taken up and dealt 
with by this Commission without any fear of 
any privilege issue being raised. If a person's, 
conduct is cleared up by this Commission, his 
reputation enchances. But reputation must have 
a price also. 

I would also suggest that the voters should 
have the right to recall their representative in 
the legislature. This is another check. 

There should be a legislation prohibiting 
donations by big business houses to political 
parties. 

These checks may have some restrictive 
influence on those who indulge in corrupt 
practices. Otherwise, corruption will only 
increase. Money is there and year by year the 
power of money is increasing. I do not say that 
you should break the monopoly. This House 
has no power to do that. Then, why should I 
ask for it? For rhat, a revolutionary struggle 
will be needed. That is a different matter. This 
House, even with the help of Chandra 
Shekhars and Krishan Kants, won't be able to 
end monopoly or big business houses. 

So, some sort of provision must be there to 
curb the power of money that is increasing 
year by year, may be to some extent. That is 
how people become conscious, they can fight, 
they can struggle against this in the streets, 
start strikes, seizing lands and so on, because 
laws, wherever they are in favour of the 
people, they are all broken by the officer caste 
and the ruling class and this Government. That 
is our experience. Whatever law is there in 
favour 
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of the poor, that is broken and that being the 
position, a separate struggle would have to be 
waged. We are quite concious of that and we 
are also conscious that parliamentary 
democracy will help us in that struggle. 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI kHAN) : Mr. Banka Behary Das. 

I think there are two more speakers. You 
kindly heir us. 

SHRI BANEA BEHARY DAS (Orissa) : 
Mr. Vice-Chairman, Sir, I always help you. 
Sir, we are all naturally concerned about the 
use of money power in the elections. I do not 
think it is a very limited question or it can be 
dealt with in such a cursory way so that we 
can find any solution to the problem 
Moreover, I do not agree with some of my 
friends who think that by ! aving some 
changes in the electoral s; stem a radical 
change can take place, though I value very 
greatly changes in the electoral system. I am 
reminded today of my reading of the 
Arthashastr.. of Kautilya though I read it long 
back when I was a student of Economics. In 
his Arthashastra, in the chapter on 
'Corruption', Kautilya very greately and 
deeply deals with the problem of cor uption in 
the administration, particu arly at the level of 
ministers and councillors of the kings ol those 
days and for every minister, having different 
portfolios, he has given different solutions to 
the problem, because, in his opinion, one set 
of formulae does lot apply for all ministers as 
somebody might be in charge of the state 
exchequer and somebody might be in charge 
of giving permission for trade purposes or 
somebody might be in charge ot giving 
licence to the prostitutes—abo it the 
prostitutes also, Kautilya has w it ten 
elaborately in his book. So, I cannot agree 
that only by having electoral changes, we can 
create a condition in ihis country in which the 
use of money power can be curbed. The 
moment we discuss about the use of money 
power in the elections, naturally we ce me to 
the position that money power i i very greatly 
dominant in the economy also. But, before I 
go to those aspects of the question, I entirely 
agree with my Jana Sangh friend that some 
expert body under the Speaker of the Lok 
Sabha or some such authority should be set up 
to look into this question of electoral reform.   
I en- 

tirely agree with Triloki Bhai that after 
Independence, gradually we have changed the 
election law to such an extent that we have 
given encouragement to corrupt people to get 
elected. I still remember, in 1947, one of the 
Municipal Councillors of Bombay was 
disqualified because his wife was a teacher in 
the Corporation. According to the then 
prevailing election law, any person or any 
family having interest in the Corporation was 
disqualified even to get elected to the Corpo-
ration at that time. That was just before 
Independence when the old laws of Municipal 
Corporation elections were prevalent and 
therefore I will say that this electoral reform 
is much more important. 1 entirely agree with 
Triloki Babu in these aspects. One is that the 
present change in the Election Law regarding 
the Return of Expenditure is that you will 
have to prove every item of expenditure that 
has been omitted by the candidate so that, 
added together, he exceeds the ceiling of 
expenditure and then only he can be dis-
qualified. 

The former law just after 1951 was that if 
one single item of expenditure has been 
omitted, then the candidate so elected will be 
disqualified. So by this provision the onus of 
proof on an elector or a complainan has been 
so heavy that not only he will have to bring 
more and more evidence before the court but 
he will have to prove that every item of 
corrupt expenditure in the return added 
together exceeds the ceiling. I think it was a 
great departure by which we gave all 
opportunities to corrupt people to show that 
with less amounts of money they have been 
elected. 

Secondly, Sir, I entirely agree with Mr. 
Krishan Kant about this consent and 
connivance aspect; it is high time that we 
should bring this connivance aspect of the 
matter into law. Thirdly, I advocate that the 
entire party expenditure for election purposes 
should be brought under the scope of the law 
; otherwise it will be argued that his source of 
income is from the party, because the party 
income is not going to be challenged in any 
court of law. Therefore there should be some 
election law so that the entire expenditure of 
the party for election purposes can be brought 
under the jurisdiction of the tribunal or the 
court which deals with this matter.      Unless    
this    matter    is 
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[Shri Banka Behary Das] 
tackled both at the party level and at the 
candidate level, small changes in the law are 
not going to help matters. 1 do not want to go 
into that aspect because there are so many 
items which can be dealt with. Therefore I 
agree with my Jan Sangh friend that an expert 
body under the chairmanship of the Speaker 
of the Lok Sabha should go into this matter. 

Mr. Vice-Chairman, let us not talk of 
England or America because, in spite of the 
old corrupt practices in the olden days, the 
level of consciousness ol the electors has gone 
up to such an extent that a candidate will think 
hundred :imes before resorting to any corrupt 
practice, though money is still playing havoc 
in the elections in those countries. But it is 
much more important in this poor country to 
change the system. You cannot prohibit the 
use of money power in elections as long as 
you do not to a certain extent curb the power 
of money in the economy or the society itself. 
You cannot say that you will allow rich 
persons to become richer and still those rich 
persons money will not be used for election 
purposes. This cannot happen in this country. 
Let us not forget the old days also. 1 
remember that day in 1946 when one of the 
leaders of the Congress was virtually 
controlling the Congress Machinery at that 
time. He wrote a letter to the Orissa Congress 
Committee. 1 opened that letter and 1 am not 
going to divulge his name. But there were two 
paragraphs in that letter which I received. The 
first paragraph said "Here is a cheque for Rs. 
20,000 contributed by the Birla Brothers." The 
second paragraph said "1 hope you will 
nominate Mr. Thirani io the Orissa Assembly 
from the commerce constituency." So in those 
days the Congressmen were depending upon 
the Birla's money. Even in 1946 this was 
happening. Here is a friend of mine who has 
come recently to the Rajya Sabha, Mr. 
Surajmal Saha. He came to me to file his 
nomination. I told him not to file the 
nomination because he would not be elected 
or would not be given a ticket for the Orissa 
Assembly. He did not hear me but Mr. Thirani 
was given a ticket hecause Rs. 20,000 were 
given by the Birla Brothers through a top man 
in the Congress hierarchy. So as long as this 
use of money is there in our eco- 

nomy or in our society, whatever electoral 
changes are made, they will not be helpful at 
all. That is why I entirely agree with those 
friends who say that if you want to see that the 
democracy is not subverted, if you want to see 
that the democracy functions properly in this 
country, it is much more important to see that 
the richer sections' influence in the society or 
in the economy is reduced to the minimum. 
What has happened during the recent days? 
We had a Defection Committee. Its report is 
still there. Only an assurance has been given, 
according to the bulletin, that a Bill will be 
introduced this time but it will not be passed 
now. Moreover, what are the 
recommendations? One is to limit the number 
of Ministers. I agree that the number of 
Ministers should be limited but in which way 
it is going to be a disincentive to the defectors? 
The second is, anybody who crosses the floor 
cannot be made a Minister for one year only. 
That means for one year he can be 
accommodated in some other post, either with 
bribery or with some money. He may become 
the Chairman of some Corporation but after a 
year he can be brought in as a Minister. Does it 
solve the problem of defection or loyalty to the 
party which is much more important for the 
healthy functioning of the democratic structure 
of this country? If we are really sincere that 
party loyalty which is much more important 
for the functioning of the demoracy is to be 
strongly safeguarded, if you want that 
defections should be checked, the first thing 
should be that in no circumstances the man 
who defected is to sit in the Assembly or the 
Parliament. That is the only solution and 
unless that is there, not only party discipline 
will be slackened by defections but defections 
and cross-voting will get uncouragement in the 
society. What is happening in this country? 
You know the latest industrial Policy 
Resolution. I am not going to speak 
elaborately on it but I am going to say this. On 
the one hand you say 'Check defection or 
cross-voting'. Mr. Krishan Kant from the rul-
ing party comes and says : 'Let us see that use 
of money power is curbed'. But what is the 
licensing policy that the Government has 
announced recently ? In the important heavy 
industrial sector, twenty large business houses 
are admitted to establish industries. To some 
extent it is good that they have been restricted 
from entering into the middle and small-scale 
sectors   but they have   been 
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specially advised that they can apply for 
licences and all help will be given to them so 
that, they can start industries in the core and 
heavy investment sector. So what is 
happening ? Will the money power   >e 
reduced or increased? 

SHRI KRIS.IAN KANT : Not only that.   
What about the export policy? 

SHRI HANKA BEHARY DAS : In the 
paper yesierday I saw that large business 
hous.s were prohibited to come into the 
middle and small-scale sectors but in the 
name of exports, they can be b ought into 
them. That means even tin' middle and small-
scale sectors will h invaded by the large 
business houses 

SHRI KRISi IAN KANT : They are all-
pervading. 

SHRI     BAN KA   BEHARY    DAS : 
Mr. Krishan Kant may speak in his individual 
capacity and I believe in his bona fides. On 
the one hand you talk of stopping ('elections 
and curbing money power ind on the other 
hand you change y :>ur licensing policy in 
such a way thai only money power can 
predominate i i this economy and society and 
yoi. then talk of subversion of democracy >r 
non-subversion of it. I think this is i n 
absolutely hypocritical way of looking at 
thinks. I will give two suggestion? An Expert 
Committee should be appointed by the 
Speaker— 1 am not saying only of Parliament 
Members—whicli may discuss this matter and 
m; x.e recommendations. It is no use leaving 
it to the Election Commission which may take 
5 years to report and then the Government 
will look into it and then see which is favou-
rable to them. We would like to have this 
Committer for changing the election 
procedure. Secondly we should seriously think 
about the economic situation. Withi it that 
democracy cannot, in a poor .-.ountry, be 
safeguarded. I am not givin I my opinion. It is 
not a doctrinaire pproach. Most of our friends 
must have read Gunnar Myrdal's book which 
has been published in three volumes, the 
Asian Drama.' He has written a chapter on 
corruption in that 'Asian Drama' where he has 
tried to depict rhe conditions in the different 
Southeast Asian countries and also in Indi*, 
and he has shown that this country India is 
much more corrupt than the other countries in 
the Southeast Asian regie a, and he has 
proved it 

with all statistics and everything else. So let 
us not think that it is such a small problem or 
a very easy problem although, I support a 
debate like this. Ii you want, you can change 
the character of this but if you are very 
sincere to safeguard the democracy in this 
country, then there must De an attack from all 
sides. You must have the elec-oral changes 
and that is very important. I agree with those 
who want to do them. But it is much more 
important that the economic structure of this 
country should be completely changed so that 
the common man can aspire to become a 
Member of Parliament or of any Assembly. 

Thauk you, Sir. 

SHRI G. A. APPAN (Tamil Nadu): I reaily 
wonder if the system we have now in India is 
democracy. I do not think it is fair or correct 
on our part to call our Government a 
Government bared on democratic principles, 
or our State a socialistic State as long as it 
remains in utter illiteracy. In a country of 
illiteracy, which amounts to more than 60 per 
cent., how can there be any true democracy or 
true socialism? Mr. Vice-Chairman, Sir, for a 
good democracy we will have to educate our 
masses in honesty also. Honesty is the best 
policy and it has to be taught in any good 
nation. Certain other countries, which have 
come forward v. ith so much of good work, have 
been teaching at least honesty in the primary 
stages of education. But we could not 
implemen! even the scheme of elementary 
education up to fourteen years of age in our 
democracy. Unless a citizen is sufficiently 
developed to exercise his adult franchise in a 
judicious way, how can any democracy 
succeed? Mr. Vice-Chairman, Sir, Article 80 
of the Constitution provides for the nomina-
tion of twelve Members by the ['resident and 
for the election of 248 Members by the 
Members of the various State Legislatures and 
by the other electoral units in the States. This 
will have to be amended to make room for the 
provision of right of recall if anybody is found 
to be indulging in corrupt practices. The 
Resolution now placed before us enables us to 
discuss the use of money power and other 
corrupt practices in the last Rajya Sabha elec-
tions. Now, Sir, I have been in public life from 
1940 and I have been following the various 
corrupt practices that   are   being   followed   
in   elections. 
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Mr. Vice-Chairman, Sir, I fought the elections 
twice, once the Parliamentary election from 
the Madurai constituency, and in the same 
year the Assembly election from the 
Srivilliputur constituency. In 1957 also I 
fought the elections, all in an independent 
capacity. Why? Not that I was enamoured of 
the position of Members of Parliament or ot 
Members of Legislatures but because people 
who were not educated, people who were yes-
men, people who were show-boys and shoe-
bearers were elected to represent my 
community which was a slur on the name of 
my community. That is why I fought two 
elections. You may know, Mr. Vice-
Chairman, that each vote was sold for one 
morsel of pooliyodarai or tamarind rice or two 
annas. A candidate was asked to purchase all 
his four votes, two in the Reserved Assembly 
seat and two in the Reserved Parliamentary 
seat, for one rupee or twelve annas. If this be 
the case, you can just imagine the poverty of 
our people. In such a country where poverty is 
predominant, how can you expect the people 
to use their valuable adult franchise in a 
judicious manner unless they are properly 
educated and unless they are economically 
sound? Mr. Vice-Chairman, some people 
were telling that people have spent Rs. 80 
lakhs for a parliamentary election. I have seen 
in our State—and in other States also—forf an 
Assembly election one crore has been spent. 
Many instances I can tell you but not here in 
this House. I can give you any number of 
instances. 

SHRI NIREN GHOSH : Give the 
instances. 

THE VICE-CHAIRMAN (SHRI AKBAR    
ALI    KHAN) :      No,   no. 

SHRI G. A. APPAN : Anyhow, why do 
people defect? Why do people give money in 
corrupt ways? It is not only corruption by 
money; it is also corruption by other 
extraneous circumstances which I do not like 
to say. Mr. Vice-Chairman, corruption is not 
only economic corruption but it is also moral 
corruption, corruption by power, by throwing 
loaves of office to people. If corruption in the 
elections to the Rajya Sabha should be 
prevented no office of profit, no job as 
Ministers should be given to anybody who is 
elected to the Rajya Sabha. If that be the case, 
why should people give money?    They will 

simply keep quiet doing some honest work. It 
is this which makes people spend crores and 
crores of money to corrupt people morally, 
economically and socially. 

Because there is no provision for 
reservation of seats in article 80 of the 
Constitution Scheduled Caste people are not 
given any representation. Take for instance 
the Swatantra Party; tbey have 18 people 
here. Is there one Scheduled Caste among 
them ? And those people also beging to say 
that they are supporters of Scheduled Castes. 
If there is one small man or a common man 
here it is only the DMK Party that has elected 
a poor man, a common man like myself. 

Another point to be taken into 
consideration here by the Government is that 
the ministerial posts should be restricted to 2 
per cent or 4 per cent as we in Madras have 
done. Here there are 50 to 60 Ministers out of 
700 or 800; that comes to 10 or 12 per cent. 
This is what makes people defect from 
parties. If anybody has defected from a party 
he shoud be debarred for life, not for one or 
two terms.   Then only this . . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Now you must finish,   Mr. 
Appan. 

SHRl G. A. APPAN : Only one or two 
minutes, Mr. Vice-Chairman. Here it says a 
lunatic, a criminal in confinement or an idiot 
is excluded from becoming a Member of 
Parliament and to this should be added, Mr. 
Vice-Chair-ma\ people who have been found 
to be conupt or even said to be corrupt. There 
is no need for any proof. We need no looking 
glass to see a crystal in a palm. Corruption 
can be seen everywhere. Everybody knows 
there is corruption but the difficulty is to 
prove it. Who will bell the cat? That is the 
difficulty. If a person files an election petition 
it should be decided immedi-atly and he 
should not be allowed to sit in   Parliament or  
the legislature. 

SHRl NIREN GHOSH: There is one 
difficulty there. Then somebody will contest 
yoif seat  also. 

SHRI G. A. APPAN : Simply because we 
get so much of salary and allowances and 
other perquisites, people 
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become corrupt. We begin to cringe 
and we put salaam to all and 
sundry. To spoil him even I go and 
put salaam io the Prime Minister, to 
the Home Minister. Why this selfish 
ness? How 13 end this selfishness. 
Mr. Vice-Chairman, what we want in 
this country s honest sincere work, 
not people with so much of establish 
ed commitments, not people who have 
so much of other work. They come 
here and get their salary. Thev do 
no.  do ry work.    They  do not go to their 
constituencies and even 
if they do s the people cannot see 
some of the Ministers. Is this the 
type  of   renri that  we  should have? This 
ystem of representation which started in the 
middle ages has come to stay. Now, it has gone 
from bad to worse. As my hon. friend has put 
it, a Co nmittee or Commission should be ap 
ointed to look into the cases of all hese people. 
(Time-bell rings). One more word. Whatever 
be the case, I request the Government to take 
steps to amend the Constitution, article 80, tc 
provide for reservations to the Scheduled Caste 
and to see that corrupt peopl..:, people who are 
reported to be cor up* or dishonest, arc 
debarred from  becoming Members. 

SHRI     PRANAB     KUMAR    MU-
KHERJEE (West Bengal) :  Mr.    Vice-
Chairman, Sit, at the outset 1 offer you my  
thanks   for   giving  me  this opportunity to 
taka part in this    discussion. While I was  
listening to the speeches of hon. Members it 
came to my mind, one    of    the    warnings    
given    by    a Member  of   the   Constituent   
Assembly when we were going   to adopt the 
parliamentary system of    government    in 
this  country     Particularly    when    the 
provisions  re ating  to the  Upper Houses 
were  inserted  in  the  Constitution, il   was  
pointed   out  that these    Upper Houses and 
elections to these    Houses would  be a  
breeding  ground  for corruption.     We  had  
the  experience    of the British r arliamentary 
system in the 18th and 19th centuries and we 
know-how the sons of the Establishment and 
rich  people  came  to  the     House     of 
Commons    by    purchasing    Rottenbo-
rough  or pecket-borough.    Even  some of  
the   illustrious  Prime   Ministers    of Britain  
like  Mr.  Gladstone, who could not him cif   
{el elected by the   popular vo'e,  managed   
to get    a    pocket- borough.    On   the  
strength  of the  purse of his   father  he    
could     Re*    himself elected to the House 
of Commons for 

the first time.    It was pointed out in the 
Constituent Assembly that if there is an 
arrangement for indirect election, if there is an 
arrangement for a very limited franchise, if 
there is an arrangement for Upper Houses in 
the State and Central Legislatures,    you    
cannot stop corruption. Particularly in    the    
socioeconomic   conditions    like     ours   we 
cannot    ignore   the   role     of   money bags    
in    elections,    be    it    direct    or or    be    it    
indirect.      Some    instances have   been   
cited   here     about     how money has played a 
very vital role even in the    general    election,    
even in the election   to    the    Lower   
Houses.     It has    been    pointed out by    Mr. 
Niren Ghosh  how Mr. Morarka was got de-
feated  by some of the interested sections.    
Similar was the case with  Mr. Abdul   Satar,     
who   was   the    Labour Minister of West    
Bengal     in     1957. When he was giving 
some benefits to the   jute   mill   labourers     
IJMA,     the Indian Jute Mills Association, did 
their best  to   influence   the  electorate.    The 
tragedy  is  that it was with  the    help of  a 
member ot  Mr.  Niren    Ghosh's Party, they 
were able not to get    Mr. Abdus Satar elected 
in    the election of 1962.   It is quite natural 
that in a class-based society each party will 
represent the  interests of a particular class  and 
in  the class-based   society the    capitalists,  
money-bag holders    will    try    to utilise  and  
will  be  able  to  utilise  the services of all 
kinds of parties, even a militant   party  like 
that   of Mr.  Niren Ghosh.    We have had our 
experience in West Bengal how the big    
business houses, how the Birlas could utilise 
the services of the Marxist Party. . . 

SHRI  NIREN GHOSH: They gave you 
lakhs of rupees, the Birlas. 

SHRI    PRANAB    KUMAR     MU-
KHERJEE :   My    contention  is    this. A  
militant  party,   a  Marxist  party,     a 
socialist  party,    a    party    aiming    to bring 
about  revolution  in  the country, a party 
aiming to bring a classless society in the 
country, can be purchased by  moneybag.    
That has  been clearly established   in   West   
Bengal  by  Birlas. That is my contention.    In  
this socioeconomic  structure you  cannot 
ignore the  play  or  the  role  of  moneybag  in 
the  elections.     Therefore,   it   seems  to me 
that a mere change  in the legislation,   mere   
bringing   some   amendment to   the   
Representation   of   the   People Act, mere 
bringing some changes here | and there would  
not solve the    problem.    It was pointed out 
during    the 
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Constituent Assembly debate that there must 
be decentralisation of power. What is 
happening nowadays? If any political party 
desires to get into power at the Centre, it will 
have to set up 520 candidates for the Lok 
Sabha, covering the whole of India from Sri-
nagar to Cape Comorin, from Nagaland to the 
Arabian Sea, covering this vast area, covering 
a population of 500 million. If that party 
wishes to set up candidates to get into power 
at the Centre, naturally to organise elections 
in such a vast country, it cannot but depend 
on money and a huge amount ot money will 
be required tor this purpose, and naluraliy the 
money will come from the Chamber of 
Commerce and it is inevitable that the 
Chamber of Commerce will have their 
representation will have their interest in 
whatever party that may come back to power. 
Therefore, the remedy does not lie with a 
change of the Representation of the People 
Act or bringing some amendment here and 
there. The total structure should be changed. 
Why are people rushing to become Members 
ot Parliament ? Why are people rushing to 
come to Delhi ? Because the big business 
knows moneybags know, that all powers reside 
here. Gandhiji said that in the new 
Constitution of India the Grant Sabhas should 
have the power rather than the Lok Sabha. 
But what are we doing now? Instead of that, 
we are concentrating all power here. We are 
centralising all power here. On ihe one hand 
we centralise all power here and on the other 
hand we indulge in the wishful thinking of 
democracy, in the wishful thinking of 
removing money influence from the 
elections. That wil! not work. It is my humble 
suggestion to the Minister that there should 
be certain radical changes in the 
constitutional pattern, in the political pattern. 
I entirely agree with Shri Banka Behary Das 
when he said that u^t'l and unless you change 
the socio-economic structure, until and unless 
you curb the monopolists, until and unless 
you curb the growth of big business houses, 
you cannot prevent the influence of money in 
the political institutions. In this pattern of 
parliamen'.ary democracy in <\ vas< country 
like this you cannot *;oo tlie monetary 
influence over the elections. No party dares to 
face elections, dares to set up candidates in all 
parliamentary   constituencies   of   India    
without 

getting a huge amount of money, and that too 
definitely from the Chamber of Commerce, if 
any party denies so, with all humility I shall 
say that that party is not revealing the real 
picture. That is a fact. Therefore, there should 
be decentralisation of power. Power should 
remain with the local authorities. If power 
remains with the local authorities, if the 
constituencies are not so vast, if the number 
of electors is limited, naturally the role of 
money will not be so patent as it is happening 
today. 

Mr. Vice-Chairman, to be honest and 
frank, if I am to seek election as ;<;i 
independent—in our Constitution there is no 
mention of political party; nowhere in the 
Constitution you wi'l find mention of political 
party; everybody is to seek election as an 
independent citizen—therefore if as an in-
dependent citizen I am to seek election in a 
parliamentary constituency— a Member is to 
represent 7 lakhs of people; 3 lakhs to 4 lakhs 
of them are vofers— if one is trying to seek 
the support of each and every voter, you can  
easily  calculate  what  amount     of 

money is required. 6   p. M. It is 
nothing but fantastic    to 

limit it o a small amount of money 
for election to a parliamentary constituency. 
Therefore, these things should be looked into. 
My suggestion is this. Power should be 
decentralised. There should not be biy 
constituencies like this. In the United 
Kingdom the population of which is almost 
one-ie-!fh of India, the total number of 
Members in the House of Commons is 630. 
Here we are having a population of more than 
500 millions and we are having 
representation in the Lok Sabha of 520 
Members only. Even in Soviet Russia the 
population of which is almost less than one-
third of India, they have a representation of 
730 in the SuDreme Soviet. Naturally, we 
should look into this matter. The delimitation 
of the constituencies should be such that one 
can get elected with a less amount of money. 

With these words, I offer you my thanks, 
and 1 conclude. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI JAGANNATH RAO)   1  am  grateful  
to    my  friend. 
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Shri Krishan Kant, and other hon. Members 
who took part in this debate. This debate has 
brought to the fore front and highlighted the 
evil of money power in the recent biennial 
election to the Raj/a Sabha—not that this 
money power 1 is started in the recent 
biennial electioi to the Rajya Sabha, it has 
been tht: re but the recent election to the Raj> 
a Sabha has shown how money power ould 
influence the type of voting. 

 
THE LEADER OF THE OPPOSITION 

(SHRI S. N. MISHRA): What is your Depart 
nent? 

SHRI JAGANNATH RAO : You do not 
know? 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI KHAN): He is the Law Minister. 

 

SHRI SUNDAR SINGH BHANDARI : 
Jack ol  all trades. 

SHRI JAGANNATH RAO: . . . that in 
the recent Rajya Sabha biennial elections 
money has played a vital role. 

Sir, after the 1967 General Elections the 
political picture of the country has vastly 
changed. Many political parties have come 
into being. So much so in every legislature 
in the country no political party had that 
absolute majo-9—41 R, S./70 

rity which it used to have before 1967. So, 
this new trend has come. Candidates who had 
no party backing such as the independents or 
candidates belonging to parties which did not 
have a sufficient voting strength, those can-
didates also contested. Then naturally the 
question arose : How can a candidate who did 
not have the requisite number of first 
preference votes from his party members 
could get elected? Therefore he has to seek 
votes either from the independent members or 
from other parties by having an electoral 
aliance with them. Therefore this is a question 
which cannot be solved by mere passing of 
laws or tightening up the Election law. It is a 
question on which all the political parties have 
to come together and decide and evolve a 
code ot political ethics and public morality 
and then they have to see how the 
parliamentary democracy that we have 
established 20 years ago remains  unsullied 
and  grows  stronger. 

 
SHRI JAGANNATH RAO : It is a 

part of that. 

THE VICE-CHAIRMAN (SHRl AKBAR 
ALI KHAN): I am glad that Shri 
Hanumanthaiya came because they were 
anxious to have him here. 

SHRI JAGANNATH RAO': ft you 
want to preserve parliamentary democracy, 
free and fair elections have to be ensured. 
Unless the elections are free and fair, 
parliamentary democracy cannot be saved. 
The last Four General Elections have shown 
the robust common sense of the people, and 
they have elected the candidates whom they 
thought were good candidates irrespective of 
their political affiliations. The 1967 election 
have shown that. That is why many of the 
candidates who belonged to the political 
parties lost the elections; some independents 
have come; some other party members have 
won the elections. That shows that the people 
have robust common sense, that they could 
elect and choose a particular candidate who, 
according to them, was best suited. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : But you would agree with the 
suggestion for some amendments in the law? 
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SHRI JAGANNATH RAO: 1 am coming 
to that. Therefore, we have to ensure that the 
elections are free and fair. What are the pre-
requisites for having free and fair elections? 
One is an independent judiciary to interpret 
the election laws which we have in the 
country. Secondly, an independent election 
machinery to run the elections. 

SHRI SUNDAR SINGH BHANDARI : 
But will you stop casting aspersions on the 
judiciary? When a judgment goes against you, 
there is a loud cry and aspersions are cast on 
the judiciary. Has the Government come out 
any day condemning these people who have 
cast aspersions on the judiciary? 

SHRI JAGANNATH RAO : It is wrong to 
cast aspersions on a judge simply because he 
gives a judgment against you. 

THE VICE-CHAIRMAN (SHRI ABKAR 
ALI KHAN): He will answer that. He has 
noted down what the Members have said. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): But now there is no time. When 
I have called the Minister, there is no 
occasion for any Member to speak. 

SHRI JAGANNATH RAO: Sir, I was 
referring to putting an end to this evil of 
money power and other kinds of power in the 
elections and how we could have free and fair 
elections. All the political parties would have 
Io sit together and evolve a code of political 
conduct and public morality. Mere passing of 
laws or tightening the election law would not 
achieve the result we want. Therefore, it is the 
sacred duty of every political party in the 
country and every Member of Parliament and 
legislature to come forward and uphold the 
principles which have been highlighted in the 
speeches here. I quite agree that there could 
be a committee presided over by the Speaker, 
with members representing different political 
-views, which could evolve a code of 
conduct. 

Now, recently after 1967, we have seen 
defections in political parties—a member 
defecting from one party to another. We have 
also seen how various influences have come 
up, how lack of party discipline has come in. 
A party candidate who has absolute strength 
in the party does not get elected in the first 
count, but gets elected in the fifth count or the 
eighth count. All these things we have seen. 
How can we put an end to them? Mere 
passing of law to this effect would not achieve 
the result. Therefore, all of us should put our 
heads together    and 

 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You are not speaking now. A 
member of your party has already spoken. 
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evolve a code of political ethics and public 
morality to preserve the parliamentary 
democracy which we have. Then comes the 
question of black money. 

SHRI LAL fc. ADVANI: He has referred 
to a point I had made. . . 

THE VIC! -CHAIRMAN (SHRI AKBAR 
ALI KHAN): Let him finish his reply. 

SHRI JAGANNATH RAO: It is about a 
meetirg to be called by the Speaker. A 
reference was made by Mr. Vajpayee in the 
other House to which the thei, Law Minister, 
Shri Govinda Menon, said he accepted that 
idea and he would examine it and certainly 
have a meeting of all the political parties cal 
ed. The Speaker can preside; there   I no 
objection to that. 

SHRI KRI.HAN KANT: After 1972? 

SHRI JAGANNATH RAO : No, before 
that, 

SHRI LAL K. ADVANI: This assurance 
was g ven in March 1969. Nearly H ye..rs 
have lapsed. What has happened   ;ince then? 

SHRI JAGANNATH RAO: I am 
explaining that The Chief Election 
Commissioner ms given a draft amending 
Bill, a dr ift Bill amending the election law, 
tlie Representation of the People Act. The 
Ministry is examining that. Vei i soon we 
hope the amending Bill would be introduced 
in this House, pr ib ably in the winter session. 
Before t iat we will have a meeting of all the 
leaders of political parties to arrive X some 
agreed solutions to achieve the purpose for 
which we are all so ded cated. 

Then, with egard to the other question of 
prevenion of black money. . . 

SHRI M. M. DHARIA: Sir, I am very 
sorry to intervene. There are two aspects of it: 
one is regarding the conduct of the ruling 
party. Why should not m\ party take the 
initiative in this matter? It is we allowed 
defections in Rajasthan. We started the 
process. How- can we say "No"? I feel that it 
is- the duty of the ruling party to take Ihe 
initiative in this matter. Secondly so far as the 
legal aspect of it is concerned, I have been 
suggesting repeatedly  that we    should 

introduce it here because I am afraid other 
parties may not agree. Let the country know 
that it is the ruling party which is in favour of 
not allowing these defections, which is 
against the black money and all that. Is it 
necessary to wait for months and months and 
listen to the advice of the honourable 
Minister? So I think there is something wrong 
somewhere which the honourable Minister 
should take care of. 

THE MINISTER OF LAW AND SOCIAL 
WELFARE (SHRI K. HA-
NUMANTHAIYA): There was a Committee 
on Defections and the Government has taken 
decision and we are introducing a Bill on that 
subject. Therefore in consonance with the sug-
gestion of my honourable friend our party is 
taking the initiative. 

SHRI JAGANNATH RAO : So, Sir, a 
reference was made to black money exercising 
influence in the elections. Recently a 
committee was appointed by the Government 
to go into the question. I hope very soon its 
report would be forthcoming. 

Now about the monopoly tendency, the 
power of monopoly which is exercising evil 
influence on the economic life of the country. 
Very recently the Monopolies Act was passed 
and the implementation of that Act will put an 
end to this problem. A committee was 
appointed to go into that question and 
whatever recommendations it makes the 
Government will take them into 
consideration. . . 

SHRI NIREN GHONSH: What is the use 
of all that? It is a funny thing. You are taking 
money from big business houses yourself in 
order to hold the AICC session. How can you 
talk of public morality? 

SHRI JAGANNATH RAO: Sir, the ruling 
party is more anxious than other political 
parties to bring the necessary Bill. As I 
promised, the Bill would be introduced 
probably in the coming session. Before that 
an opportunity will be given to the leaders of 
all the political parties to have a discussion so 
that we can arrive at some agreed solutions on 
controversial issues. Every attempt will be 
made to see that elections are held in a free 
and fair manner and to see that money does 
not play an evil part in the elections. 
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[Shri Jagannath Rao.] 

Sir, as I said, finally it is not tightening the 
law alone which will achieve the results. It is 
the political parties, the party discipline, the 
code of conduct prescribed and its practice, 
which can ensure us the desired results. We 
have to submit ourselves to self-denying 
ordinances and observe the principles for 
which we pass the laws. Laws are passed but 
they are observed more in their breach. 

Now about the limiting of election 
expenses. It is common knowledge that the 
limit is exceeded in most of the cases, 
probably in almost all the cases. Therefore, 
whether we should enhance the limit or reduce 
the limit or remove the limit, where only the 
sky is the limit. I was a Member of the Select 
Committee appointed in 1959 while amending 
the Representation of the People Act. Many 
Members of other political parties had 
objected to the retaining of certain provisions. 
We, say that we want to pass laws but when it 
comes to the question of implementing them, 
adopting them, we feel the pinch of certain 
provisions of the law. So we have to come 
together and prescribe a code of conduct 
which alone will save our parliamentary 
democracy. As my colleague has said, the 
ruling party is anxious about defections and the 
Bill is forthcoming. 

We are considering the question of 
amending the Representation of the Peoples 
Act and tightening it up. For instance, we are 
considering whether we should have the right 
to recall our representatives, as they have in 
U.K. Government are anxious to do some-
thing and we will take the lead. The Bill will 
be introduced as early as possible so that the 
people and the future candidates can know 
what the election law is. At least one year 
before the election, the law should be there so 
that everybody will understand what the law 
is so that these evils do not creep in at the 
time of elections. 

SHRI KRISHAN KANT: Thank God, hon. 
Minister Shri Hanuman-thaiya has at long last 
come at the fag end of the day, though, 
according to me, he should have come much 
earlier because this discussion is not less 
important than the no-confidence motion. 
Here it is a question of our losing confidence 
in  the parliamentary 

democracy itself. That no-confidence may 
fail, but this should not fail. I want to ask two 
questions. 

Has the Government considered that this 
question of defection cannot be solved unless 
the Constitution is amended? Shri 
Hanumanthaiya said that the Bill is coming. 
That is only tinkering with the problem. It 
will not solve the problem. The basic 
question is that the Constitution has to be 
amended if defection has to be prohibited. 
What is the Government's stand on that? Are 
they prepared to amend the Constitution? 

Secondly, as Shri Dharia has said, has the 
ruling party, as a party, decided that in any 
State they will not take a defector in the 
party? Such an announcement should have 
come from the Minister today when the House 
is discussing this subject. If you are not 
competent to do that, the Prime Minister 
should have come or the Cabinet should have 
discussed this. The Parliamentary Board of the 
Congress should have discussed this before 
you replied in the House. Is the Congress 
going to say : "We shall not accept defectors". 
That would have been a self-denying 
announcement today. If the opposition parties 
do not extend their co-peration then it is they 
who will be in the wrong, not you and I. Are 
the Government going to do anything like 
that? If not today, when are they going to do 
that? 

 
SHRI K. HANUMANTHAIYA: Regarding 

the first question, the Bill wiH be so 
comprehensive that I suppose it will give 
satisfaction to my hon. friend and the House. 
That Bill is' based upon more or less on the 
agreed lines indicated by the Committee in 
which there were representatives of all the 
parties. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): No amendment of the 
Constitution? 

SHRI K. HANUMANTHAIYA: It does 
require a Constitutional amendment. After the 
introduction of the Bill, if hon. Members feel 
that some more amendments are required, I 
am certainly in favour of considering them. 
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I may straightway say that I do not take any 
official or rigid attitude. Whatever this House 
thinks in its wisdom and g >odness is 
necessary in the legislation, 'hall be accepted. 

Regarding the other point, I am not 
revealing any Cabinet secret when I say that 
the Cabinet has already approved and the Bill 
will be coming before the Hi use soon. Today 
I am not in a position to give the exact date. A 
Constitutional Amendment Bill will be 
necessary. As my hon. friend put it correctly, 
it is not for one Minister or one person to lay 
down the norm. It is a question of every party 
making a common effort. So far as the ruling 
party is concerned, it will be a joint enterprise 
on the part of my active colleagues ; nd the 
rest to give a new shape to thr; problem. So 
far as I am concerned,  [ am with them. 

I am in favour of the attitude, the stand 
taken by my hon. friend. 

 

 
THE VICE-CHAIRMAN (SHRl AKBAR 

ALI KHAN): Those things. Shri Jagannath 
Rao has answered. 

 
THE VICE-CHAIRMAN (SHRl AKBAR 

ALI KHAN): I consider that this is not a 
point of order. The House stands adjourned 
till 11.00 A.M. tomorrow. 

The House then adjourned at 
twenty-three minutes past six of 
the clock till eleven of the clock 
on Wednesday, the 29th July,  
1970. 
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